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LOK SABHA DEBATES

LOK SABHA

Friday, December 18, 2009/Agrahayana 27, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mapam Speaker in the Chair}

OBITUARY REFERENCES
[English]

MADAM SPEAKER: Hon. Members, | have to inform
the House of the sad demise of four of our former
colleagues, Shri K.C. Sharma, Shri S. Xavier, Shri
Surendra Pal Singh and Shri Shambhu Nath.

Shri K.C. Sharma was a Member of the Seventh
Lok Sabha from 1980 to 1984, representing the Bhind
Parliamentary Constituency of Madhya Pradesh.

An agriculturist by profession, Shri Sharma was the
Sarpanch, District Panchayat, Bhind for over twelve years.
He was also the Chairman of the biggest Cattle Fair
held at Maghapura, Madhya Pradesh for a period of
over fifteen years.

Shri Sharma ceaselessly worked for rural
development through his long association with
Panchayats. He worked tirelessly for the promotion of
adult education, agriculture and animal husbandry.

Shri K.C. Sharma passed away on 6 November,
2009 at Bhind, Madhya Pradesh at the age of 84.

Shri S. Xavier was a Member of the Fourth Lok
Sabha from 1967 to 1970 representing the Tirunelveli
Parliamentary Constituency of erstwhile State of Madras
now in Tamil Nadu.

An advocate by profession, Shri Xavier was
associated with a number of social development activities
and was also devoted to the cause of Trade Unions. He
served as the President of the Postal and Telephone
Exchange Union, Tuticorin and of the Postal and
Telephone Exchange Unions, Tirunelveli.

Shri Xavier played a proactive role in the campaigns
for the protection of interests of the poor and the needy.

Shri S. Xavier passed away on 6 December 2009
at Chennai, Tamil Nadu at the age of 90.

Shri Surendra Pal Singh was a Member of the Third,
Fourth and Fifth Lok Sabhas from 1962 to 1977 and a
Member of the Eighth Lok Sabha from 1984 to 1989
representing the Bulandshahr Parliamentary Constituency
of Uttar Pradesh.

Shri Singh was a member of the Public Accounts
Committee during the Third Lok Sabha.

An able administrator, Shri Singh was the Deputy
Minister, Ministry of External Affairs from March 1967 to
February 1973; Minister of State for Tourism & Civil
Aviation from February 1973 to October 1974; Minister of
State for External Affairs from October 1974 to December
1976 and Minister of State for Railways from December
1976 to March 1977.

Shri Surendra Pal Singh was a Member of the Uttar
Pradesh Vidhan Parishad from May 1984 to December
1984. He also served as the Cabinet Minister of
Sugarcane in the Government of Uttar Pradesh from
February 1984 to January 1985.

An agriculturist by profession, Shri Singh took keen
interest in rural development works. He donated land and
money to innumerable schools, hospitals and other
institutions in Bulandshahr district.

A widely travelled persons, he was the Leader of the
Indian Delegation to the United Nations in October 1970.

A sports enthusiast, Shri Singh was a member of
various sports clubs and bodies.

Shri Surendra Pal Singh passed away on 10
December 2009 at Bulandshahr, Uttar Pradesh at the
age of 92.

Shri Shambhu Nath was a member of the Fourth
and Fifth Lok Sabhas from 1967 to 1977 representing
the Saidpur Parliamentary Constituency of Uttar Pradesh.

Shri Nath also served as a member of the Uttar
Pradesh Vidhan Sabha from 1977 to 1980.

An advocate by profession, Shri Nath played a
significant role in developmental activities. He worked for
the uplift of poor and marginalized sections of the society.
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Shri Shambhu Nath passed away on 12 December,
2009 at Bareilly, Uttar Pradesh at the age of 81.

We deeply mourn the loss of these friends and |
am sure the House would join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the memory of the
departed.

11.06 hrs.
The Members then stood in silence for a short while

...(Interruptions)

[English]
MADAM SPEAKER: Question Hour.
Q. 421, Shri Tufani Saroj.
...{Interruptions)
11.07 hrs.

At this stage, Shri M. Venugopala Reddy and some
other hon. Members came and stood on the floor near
the Table.

[Translation]

SHRI MULAYAM SINGH YADAV (Mainpuri): Who is
Headley...(Interruptions)

MADAM SPEAKER: Only the speech of Shri Tufani
Saroj will go on record.

...(Interruptions)*

MADAM SPEAKER: Mulayam Singh ji, you please
take your seat. Your notice has been received, but that
is for ‘Zero Hour. At that time you can raise your issue,
so take your seat now.

...(Interruptions)

MADAM SPEAKER: Basu Deb Acharia ji, take your
seat. Please let the question hour run.

...(Interruptions)

MADAM SPEAKER: Ask your question. Nothing will
go on record except it.

...(Interruptions)*

*Not recorded.

18, 2009 Oral Answers to Questions 4

MADAM SPEAKER: Only the speech of Tathagata
Satpathy ji will go on record.

...{Interruptions)

MADAM SPEAKER: Tufani Saroj ji, you ask your
question.

...(Interruptions)

MADAM SPEAKER: Mulayam Singh ji, your Member
is asking question, you please take your seat.

...(Interruptions)

11.11 hrs.
[English]
ORAL ANSWERS TO QUESTIONS
MADAM SPEAKER: Q. No. 421, Shri Tufani Saroj.
[Translation]
Complaints against Banks

+
SHRI TUFANI SAROQOJ:
SHRI TATHAGATA SATPATHY:

421.

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India/Banking
Ombudsman have received complaints in regard to the
deficiencies in the services/functioning etc., against the
scheduled commercial banks operating in the country;

(b) if so, the number and nature of complaints
received during the last three years and the current
year, bank-wise;

(c) the follow up action taken thereon;

(d) the details of the grievance redressal mechanism
available with RBI/Banks;

(e) whether this mechanism is able to cater to the
needs of the customers; and

(f) if so, the details thereof?
[English]

THE MINISTER OF FINANCE (SHRI PRANAB

MUKHERJEE): (a) to (f) A Statement is laid on the
Table of the House.
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Statement

(a) to (c) Fifteen Banking Ombudsman Offices
located throughout country have received complaints from

AGRAHAYANA 27, 1931 (Saka)

to Questions 6

customers in regard to deficiencies in the customer
services. The number of complaints during the last three
years, current year and the number of cases disposed
of are given below:—

Particulars 2006-07 2007-08 2008-09 July 01, 09 to
Nov. 30, 09

Complaints brought forward 6128 7105 5892 9433

from the previous year

Complaints received at 38638 47887 69117 32472

Banking Ombudsman offices

during the year

Total no. of complaints 44766 54992 75009 41905

handled at Banking

Ombudsman offices

Compiaints disposed of 37661 49100 65576 31216

during the year (84.12)" (89.28)" (87.42)

Complaints pending at the 7105 5892 9433 10689

close of the year

*Figures in the bracket indicate the percentage disposal.

Appendix

The details of complaints received bank-wise are given
in Annexure. The complaints received in the Banking
Ombudsman Office also include complaints received in
respect of Regional Rural Banks and the Scheduled
Primary Co-operative Banks.

(d) to (f) For an effective complaint redressal
mechanism and for strengthening customer services in
Banks, a Master Circular has been issued by Reserve
Bank of India (RBI) on July 1, 2009 which, inter-alia,
lays down:-

(i) Four tier institutional arrangement consisting of
(i) Customer Service Committee of the Board,
(ii) Standing Committee of Executives on
Customer Service, (iii) a nodal department/
official for customer service at the Head Office
and Controlling Offices and (iv) a Customer
Service Committee at the branch level.

(i) Banks have been advised to ensure that suitable
mechanism exists for receiving and addressing
complaints from customers/constituents with
specific emphasis on resolving such complaints
fairly and expeditiously regardless of the source
of the complaints. These guidelines aiso stipulate
that all the banks have a system of

acknowledging the complaints, fix a time frame
for resolving the complaints, ensure that
redressal of complaints emanating from rural
areas and those relating to financial assistance
to Priority Sector and Government Poverty
Alleviation Programmes should also form part
of the above process.

Indian Banks’ Association (IBA), in order to facilitate
uniform implementation of “Code of Commitment by
Banks to Customers” formulated by Banking Code and
Standards Board of India (BCSBI), has issued a ‘Model
Policy on Grievance Redressal in Banks’ to ensure that
a suitable mechanism is set up for receiving and
addressing complaints from its customers/constituents with
specific emphasis on resolving such complaints in a time
bound manner. Further, IBA has advised that banks
should give wide publicity to the grievance redressal
machinery through advertisements and also by placing
them on their websites, etc.

Banking Ombudsman Scheme has been notified by
RBI in terms of power conferred under the Banking
Regulation Act, 1949. The objective of the Scheme is to
provide speedy and cost effective resolution of complaints
of banks’ customers relating to deficiencies in the banking
services. The Scheme covers all Scheduled Commercial
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Banks, Regional Rural Banks and Scheduled Primary
Cooperative Banks. The Scheme is in operation since
1995 and has been revised during the years 2002, 2007
and 2009 to include grounds of complaints such as credit
card issues, non-adherence to Fair Practice Code and
levying of excessive charges without prior notice, internet

DECEMBER 18, 2009

to Questions 8

banking, non-adherence to RBI guidelines on
engagements of recovery agents etc.

As indicated in the table above, the percentage of
complaints disposed of out of the total complaints in the
each of the last three years has been much above 80%.

Appendix

Bank group-wise complaints received by Banking Ombudsman during 2005-06 to 2007-08

Bank Group 2005-06 2006-07 2007-08 Total
Nationalized Banks 10137 10543 12033 32713
SBI Group 9892 11117 13532 34541
Private Sector Banks 6754 9036 14077 29867
Foreign Banks 2997 3803 6126 12926
Scheduled Primary Co-op. Banks 198 313 295 806
RRBs 794 536 826 2156
Sub-total 30772 35348 46889 113009
others 2591 3290 998 6879
Total 33363 38638 47887 119888
[Translation] Finance as to what action was taken by the Government

SHRI TUFANI SAROJ: Madam Speaker, there is a
constant rise in complaints against banks. In the year
2008-09, 65646 complaints were received which is 35%
more in comparison to that of last year. ...(Interruptions)
Most of these complaints are against big banks. There
are 15000 complaints against the biggest bank of the
country the State Bank of India alone and 11,453
complaints have been received against ICICI. There is
an officer in each bank who is responsible for monitoring
the working and public-grievances of banks. They also
keep a check on illegal activities being run in the bank.
...(Interruptions) such information. ...(Interruptions) is
forwarded to the Vigilance Commission. It has been seen
that the Vigilance Commission instead of monitoring the
matter itself forwards the same to the higher officials of
the bank. The higher officials of bank manage to patch
up the matter. ...(Interruptions) Few days ago there was
a case of Central Bank of India in which there was a
scam of Rs. 175 crore. The Vigilance Commission
forwarded this matter back to a CMD of the Bank and
..* 1 would like to know from the hon’ble Minister of

*Not recorded.

in that episode.lf the action was taken, what are the
details thereof and if not, what are the reasons therefore?

[English]

SHRI PRANAB MUKHERJEE: Madam, this Question
relates to complaints against banks. In respect of any
individual fraud or any individual misdemeanor, | require
a separate notice for that.

The general replies and responses to the Question
is that there is a four-tier system in the entire banking
system starting from the Reserve Bank to the branch
level, where the public grievances are being addressed.
At the branch level, it consists of the representatives of
the banks, NGOs and some of the customers’
organization. At the inter-mediate level, in the Zonal Office
and in the Controlling Office, there is also a mechanism
for receiving and addressing these complaints. At the
level of the Board of Directors, there is a Committee
which takes care of these complaints. Therefore, elaborate
arrangements have been made.

| would like to draw the attention of the hon. Member
to the last paragraph of page two of the reply, and the
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Hon. Member must have surely noted this. Banking
Ombudsman Scheme has been notified by RBI in terms
of power conferred under the Banking Regulation Act,
1949. The objective of the Scheme is to provide speedy
and cost effective resolution of complaints of the bank
customers. In addition to that, Indian Banks’ Association
have also established “Code of Commitment by Banks
to Customers” and issued a “Model Policy on Grievance
Redressal in Banks’ to ensure that a suitable mechanism
is being established at various levels in the banking
operations, and that mechanism is functioning.
...(Interruptions)

[Translation]

SHRI TUFANI SAROJ: Madam Speaker, ! had asked
about a complaint regarding Central Bank of India in
which there was a scam of Rs. 175 crore, but its proper
reply was not given.

[English]
| wanted to know about Central Bank of India.
[Translation]

That matter was referred to CMD. ...(Interruptions)...” My
question was that

[English]
MADAM SPEAKER: This will not go on record.
(Interruptions)...*
[Translation]

SHRI TUFANI SAROJ: There are private sector banks
who hire muscle power to recover loans due to which
customers face a great problem. | would like to know
whether you have received such complaints. If so, what
action have you taken in this regard?

[English]

SHRI PRANAB MUKHERJEE: As far as the Central
Bank is concerned, the question does not arise because
his question is of general nature. If he has a particular
complaint in respect of some frauds or some
misdemeanours, he has to give a separate notice for
that....(Interruptions) | have already told in response to
his first Supplementary that | require a separate notice
for that...(Interruptions)

In respect of the general nature of the complaints,
| have explained in details that both at the Bank
management level and at the IBA level, various steps
have been taken to ensure that these complaints are

*Not recorded.

AGRAHAYANA 27, 1931 (Saka)

to Questions 10

adequately addressed. Still certain complaints are there.
But if the hon. Member has noticed in the text of the
reply, sometimes, 84 per cent, some times 87 per cent
and sometimes 83 per cent of the complaints are being
disposed of....(Interruptions)

SHRI TATHAGATA SATPATHY: Madam Speaker, when
a common person goes to a bank for a home loan or
for a small business loan, initially it seems very easy to
access loans. But, once an application is filed, then
starts the endless demands for supporting documents,
certificates, guarantees, sureties, legal opinions, so on
and so forth.

The Minister in his reply has said:

“To make things easy, these guidelines also stipulate
that all the banks have a system of acknowledging
the complaints, fix a time frame for resolving the
complaints, ensure that redressal of complaints
emanating from rural areas etc. eic”

But, Madam, in the next paragraph, it also says
that further the Indian Banks Association has advised
that banks should give wide publicity to the grievance
redressal machinery through advertisements.

Through you, Madam, | would like to know from the
hon. Minister whether he is contemplating to have any
board, ...(Interruptions) any direct transparent means to
enable the common people to know the procedure and
list of documents which should be clearly mentioned
whereby a common person, a poor person can apply
...(Interruptions)

MADAM SPEAKER: You ask question.
...(Interruptions)

SHRI TATHAGATA SATPATHY: And he can have all
the documents ready. Today, banks do not cooperate.

MADAM SPEAKER: Hon. Minister, you may reply
now.

...(Interruptions)

SHRI TATHAGATA SATPATHY: The banks are the
vacation places for the corrupt and inefficient. Is the
Minister contemplating any action?

SHRI PRANAB MUKHERJEE: Madam, | have given
a very exhaustive reply. In respect of the Fifteen Banking
Ombudsman Offices located throughout the country. |
have also given the details of the figures as to how
many complaints have been received; how many
complaints have been disposed of; how many are
pending; and how many are carried over. All these details
are given in my exhaustive reply in response to the
hon. Minister's Question. ...(Interruptions)
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MADAM SPEAKER: Please take your seat.
...(Interruptions)

MADAM SPEAKER: Hon. Members, please take your
seats.

...(Interruptions)
[Translation]

MADAM SPEAKER: Take your seat | want to say
something you listen.

...(Interruptions)
[English]

MADAM SPEAKER: Hon. Members, please go back
to your seats. | will aliow you in the Zero Hour.

...(Interruptions)

MADAM SPEAKER: Please go back to your seats.
Just now, | cannot force anybody. | will allow you in the
Zero Hour.

...(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions)...*

MADAM SPEAKER: Now, Shri Jagdish Sharma to
put his Supplementary.

...(Interruptions)
[Translation]

SHRI JAGDISH SHARMA; Madam Speaker, the
Finance Ministry of Government of India has started
schemes for providing Kisan Credit Cards to the farmers
as well as loans to the educated unemployed and the
Self Help Groups under Pradhan Mantri Rojgar Yojana
and Swarna Jyanti Gram Swarojgar Yojana respectively.
You have a vast experience in this regard. Today there
are priority sector schemes in the whole country under
which farmers are covered by providing them Kisan Credit
Cards. ...(Interruptions) Farmers get loans for tractors
and other things and there is PMRY under which
educated unemployed are provided loans for their
employment in the name of Prime Minister. However the
banks all over the country and particularly in Bihar are
not discharging their duties properly and are providing
loans through mediators under these schemes.
...(Interruptions).

*Not recorded.
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MADAM SPEAKER: Do no ask so long questions.
Please ask in brief.

...(Interruptions)

MADAM SPEAKER: You ask question. Do not make
it so lengthy, ask the question.

...(Interruptions)

SHRI JAGDISH SHARMA: Will the Government pass
an instruction which may be binding or mandatory for
the banks to provide Kisan Credit Cards and loans to
the educated unemployed under Prime Minister Rojgar
Yojana directly. ...(Interruptions) | want to know it from
the Government. ...(Interruptions)

[English]

SHRI PRANAB MUKHERJEE: Madam Speaker, the
hon. Member made a long observation but the crux of
the question is this....(Interruptions) What are the steps
the Government going to take to ensure that the farmers
and the Kisan Credit Card holders get the farmers’ loan
in time and as per their requirements? ...(Interruptions)
One of the principal objectives of redressing the
grievances is to ensure that advancing credit to the
Kisan Credit Card holders has been expeditiously dealt
with....(Interruptions) So far, from the reports, which are
obtained from different banks, the progresses are quite
satisfactory. ...(Interruptions)

11.21 hrs.

At this stage, Shri Sansuma Khunggur Bwiswmuthiary
came and stood on the floor near the Table

...(Interruptions)

WRITTEN ANSWERS TO QUESTIONS
[English]

Adverse Drug Reaction Monitoring Centres

*422. SHRI JOSE K. MANI: Will the Minister of

HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government has set up adverse
Drug Reaction (ADR) Monitoring Centres in the country;

(b) if so, the details thereof, State-wise;
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(c) the number of ADR cases reported during the
last three years and the current year;

(d) whether the Government has imposed any
market withdrawal, regulatory restrictions or cancellation
of authorization of medicines on account of ADR
problems; and

(e) if so, the details thereof during the said period?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHR! GHULAM NABI AZAD): (a) to (e) Yes,
Madam. Government had started a National
Pharmacovigilance Programme (NPVP) for monitoring
Adverse drug reaction in the country w.e.f. 23rd
November, 2004, under a World Bank assisted Capacity
Building Project. The NPVP had two Zonal, Five Regional
and Twenty Four Peripheral Centres throughout the
country. The Programmes ended with the closure of
the Capacity Building Project on 30.6.2008. During the
duration of the programme, about 12000 Adverse Drug
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Reactions (ADR) were received by Zonal, Regional and
Peripheral Centres across the country. A list of all the
Zonal, Regional and Peripheral Centres is enclosed as
Statement.

Seventy-eight categories of drug formulations have
so far been prohibited in the country by the Central
Government, which are considered irrational or harmful
due to ADR problem. These include the drug Diclofenac
and its formulations which have been banned since
year 2006 for animal use under section 26A of Drugs
and Cosmetics Act, 1940. Apart from these, based on
the recommendations of the expert committee, the office
of Drugs Controller General (india) has asked State
Licencing Authorities (SLA) and manufacturers/importers
to withdraw/discontinue the marketing authorisation of
Lumiracoxib and Rimonabant. Further, the State Drug
Controllers have also been requested to incorporate box
warning on safety issues of the drugs Rosiglitazone
and Pioglitazone.

Statement

List of All Centres Under National Pharmacovigilance Programme

2

ZONAL CENTRES
Seth G.S. Medical College & KEM Hospital
M.S. Building, Parel, Mumbai

Department Pharmacology
AlIMS, Ansari Nagar, New Delhi

REGIONAL CENTRES
IPGMER-SSKM Hospital,
244 AJC Bose Road, Kolkata

Department of Clinical Pharmacology,
TN Medical College & BYL Nair Charitable
Hospital Mumbai Central, Mumbai

Department of Pharmacology
Indira Gandhi Govt. Medical College
Nagpur, Maharashtra

Department of Pharmacology
Jawaharlal Institute of Postgraduate Medical
Education and Reserach, (JIPMER), Puducherry

Dr. B.C. Roy Memorial Hospital for Children,
111, Narkeldanga Main Road, Kolkata.

Hindu Pharmacy, Cunha Rivara Road,
PO. Box No. 149, Panji-Goa.

Department of Pharmacology, Prakukhswami
Medical College, Karamsad, Distt. Anand (Gujarat)

Department of Pharmacology,
B.J. Medical College, (Ahmedabad (Gujarat)

Krishna Institute of Medical Sciences,
Near Karad-Dhebewadi Road, Pune-Bangalore
Highway, Karad, Distt. Satara, Maharashtra

Department of Pharmacology
Jawahar Lal Nehru Medica! College & AVBR
Hospital, Sawangi (Meghe), Wardha, Maharashira

Department of Pharmacy, RD Gardi Medical
College, Surasa, Ujjain, MP
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Department of Pharmacology
Lady Hardinge Medical College, New Delhi

PERIPHERAL CENTRES
Department of Pharmacology, S.C.B. Medical
College & Hospital, Cuttack-Orissa

Dr. B.C. Roy Postgraduate Institute of Basic
Medical Sciences, (erstwhile University)

College of Medicines, under IPGMER), 244B,
Archarya J.C. Bose Road, Kolkata

Department of Pharmacology, IPGMER
(Institute of Postgraduate Medical Education
& Research), 244B, AJC Bose Road, Kolkata

Gauhati Medical College Department of
Pharmacology, Guwahati (Assam)

Department of Pharmacy Practice,
Al-Ameen College of Pharmacy,
Hosur Road, Near Lalbagh Main Gate, Bangalore

Department of Pharmacology,

Amrita Institute of Medical Sciences (AIMS),
Amrita Lane, Elamakkara (post),

Kochi, Kerala

Department of Pharmacy, Annamalai
University,
P.O. Annamalai Nagar, Tamil Nadu

Department of Pharmacoiogy, V.P. Chest
Institute, University of Delhi, Delhi

Mode! Pharmacy, Apothecaries Foundation, 579,
Devli, East Sainik Farms, New Delhi

Maulana Azad Medical College,
University of Delhi, New Delhi

Chhatrapati Shivaji Subharati Hospital,
Subharatipuram, Delhi-Haridwar-Meerut By
Pass Road, Meerut (U.P)

Department of Pharmacology

Era’s Lucknow Medical College & Hospital,

Srafraz Ganj, Moosa Bagh Picnic Spot, Hardoi Road,
Lucknow (U.P)

Department of Pharmacology, PSG Institute of
Medical Sciences and Research, Avinash
Road, Peelamedu, Combaiture, Tamil Nadu

Department of Pharmacy Practice,

Manipal College of Pharmaceutical Sciences,
Manipal Academy of Higher Education
(MAHE), Manipal, Karnataka

Department of Pharmacology
Sri Devraj Urs Medical Coilege, Tamaka,
Kolar, Karnataka

Department of Ciinical Pharmacy,
JSS Medical College and Hospital,
Ramanuja Road, Mysore, Karnataka

Department of Pharmacy Practice,
JSS College of Pharmacy,
Rocklands, Ootacamund, Tamil Nadu

Millennium Development Goals

*423. SHRI M.B. RAJESH:
SHRIMAT! SUPRIYA SULE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to State:

(a) the targets set and achievements made so far
in terms of maternal health under the Millennium
Development Goals (MDG);

(b) whether the maternal and infant mortality rates
under the age of five years in the country are one of
the highest in the world;

(c) if so, the details thereof and the reasons therefor;

(d) whether the Government has set any targets to
bring them down;

(e) if so the details thereof and the achievement
made so far, against the said targets;
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(f) whether the Government proposes to set up a
uniform mechanism and a grievance redressal and
emergency response system in this regard; and

(9) if so, the details thereof and the further steps
proposed to be taken by the Government to improve
maternal healith and bring down the infant mortality rates
to meet the targets set?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (g) The
Millennium Development Goal 5 (MDG 5) mandates a
reduction by three- quarters in the Maternal Mortality
Ratio (MMR), between the years 1990 and 2015.

As per the UNICEF report titled “State of the
World’s Children, 2009” India ranks 46th in Maternal
Mortality Ratio, 51st in Infant Mortality Rate and 49th
in Under five Mortality Rate (USMR).

Maternal, Infant and Under five Mortality are
influenced by a range of socio-economic determinants
besides medical causes such as hemorrhage, sepsis,
hypertensive disorders, obstructed labour, abortion etc
and in the case of infant and under-five mortality sepsis,
low birth weight, asphyxia, pneumonia, and diarrhoea.
Socio-economic factors like low level of education,
poverty, cultural misconceptions and lack of access to
services are also contributory factors.

Under the National Rural Health Mission (NRHM),
the Government of india has set targets for reduction in
Maternal Mortality Ratio to less than 100 per 100,000
live births and in Infant Mortality Rate to less than 30
per 1000 live births by the year 2012.

As per the Sample Registration System (RGI-SRS)
of the Registrar General of India, MMR has shown a
decline from 301 per 100,000 live births in the years
2001-03 to 254 per 100,000 live births in the years
2004-06; Infant Mortality Rate (IMR) has declined from
66 in 2001 to 53 per 1000 live births in the year 2008;
while the Under five Mortality Rate has declined from
95 per thousand live births in the years 1998-99 (NFHS-
) to 74 per thousand live births in the years 2005-06
(NFHS-II1).

The implementation framework of NRHM provides
for states to develop their own plans as per their
requirements which includes setting up State level
mechanisms for grievance redressal and emergency
response systems for health care delivery.
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To accelerate the pace of reduction in maternal
and infant and child mortality, the following key strategies
and interventions are under implementation:

e Janani Suraksha Yojana (JSY), a cash benefit
scheme to promote Institutional Delivery with a
focus on Below Poverty Line (BPL) and SC/ST
pregnant women, which has brought about
significant increases in institutional delivery.

 Providing services for Essential and Emergency
Obstetric and Newborn Care at health facilities
like District Hospitals, Community Health Centers,
other sub-district level facilities and 24x7 Primary
Health Centers.

» Augmenting the availability of skilled manpower
by means of different skill- based trainings.

» Early detection and appropriate management of
Acute Respiratory Infections, Diarrhoea and other
infections in children; treatment of malnourished
children and supplementation of micro-nutrients,
namely Vitamin A and Iron Folic Acid.

» Prevention and treatment of anemia in pregnant
and lactating women by supplementation with
Iron and Folic Acid tablets.

» Appointment of an Accredited Social Health
Activist (ASHA) for every 1000 population to
facilitate accessing of health care services by
the community.

» Referral systems including emergency referral
transport. Under the implementation framework
of NRHM, states have been given flexibility for
establishing systems for timely access to
transport services for emergency care.

Infrastructure Development in Tourism

424. SHRI NEERAJ SHEKHAR: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has initiated a scheme
for product, infrastructure and destiny development under
the tourism sector;

(b) if so, the details thereof;

(c) the details of destinations identified for the
purpose;

(d) whether the permissible activities for funding
have been identified and finalised; and

(e) if so, the details thereof?
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THE MINISTER OF HOUSE AND URBAN
POVERTY ALLEVIATION AND MINISTER OF TOURISM
(KUMAR! SELJA): (a) to (e) The scheme of Product/
Infrastructure Development for Destinations and Circuits
was started during the 10th Five Year Plan. Financial
assistance is provided to States/Union Territories under
this scheme upto Rs. 5.00 crore and Rs. 8.00 crore for
destinations and circuits respectively on the basis of
proposals received from them subject to availability of
funds and inter-se priority. However, financial assistance
is provided upto 25.00 crore and Rs. 50.00 crore for
mega destinations and circuits respectively.

The main items of work which are considered for
grant of financial assistance under this scheme under
the central component are as under:

() Improvement of the surroundings of the
destination. This would include activities like
landscaping, development of parks, fencing,
compound wall etc.

(i) NMumination of the Tourist destination and the
area around and SEL Shows etc.

(i) Providing for improvement in solid waste
management and sewerage management, Public
Conveniences, etc.

(iv) Construction of Wayside Public Conveniences.

(v} Construction of Budget Accommodation,
Restaurant & Wayside Amenities including one
time assistance for its air-conditioning and
furnishings. This component will be supported
only in selected places of Jammu & Kashmir
and all North Eastern States, and Eco-tourism
projects where private sector investment is not
forthcoming or not possible.

(vi) Procurement of equipments directly related to
tourism, like Water Sports, Adventure Sports,
Eco-friendly modes of transport for moving within
the Tourism Zone and equipments for cleaning
of the tourist destination will be eligible for 25%
grant.

(vii) Refurbishment of the Monuments.

(viii) Signages and display boards showing Tourist
Area Maps and documentation on places of
interest at the locations.

(ix) Tourist Arrival Centres, Reception Centres,
Interpretation Centres.

(x) Other work/activities directly related to tourism
etc.
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Financial assistance upto Rs. 50.00 lakhs is also
provided for development of rural tourism sites under
this scheme.

During the current financial year 92 projects for Rs.
358.71 crore have been sanctioned under this scheme
upto September, 2009 in various States/Union Territories.

Adoption of Children

*425. SHRIMAT! J. HELEN DAVIDSON:
SHRI §.5. RAMASUBBU:

Wili the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of children adopted in the country
during the last three years and the current year;

(b) the norms/guidelines laid down for adoption;

(c) whether the Government proposes to change
these norms in view of the deficiencies/misuse including
cumbersome procedure followed in adoption of children;

(d) it so, the details thereof; and

(e) the steps taken by the Government to simplify
and prevent misuse of the adoption norms?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TiRATH): (a) Central Adoption Resource
Agency (CARA), an autonomous body under Ministry
of Women & Child Development has been mandated
with the task of promoting In-country adoption as well
as regulating inter-country adoption. CARA maintains
database of orphan, abandoned and surrendered
children who are placed in adoption by Recognized
Indian Placement Agencies (RIPAs) numbering 73 and
Shishu Grehs numbering 74.

The number of children placed in adoption by these
agencies during the last three years and the current
year are as under:

Year Adoptions through ~ Adoptions through  Total
RIPAs Shishu Grehs

2006 2389 873 3262

2007 2280 984 3264

2008 2240 750 2990

2009 (as on 1590 317 1907

30.9.2009)

This data does not include adoption from other
licensed agencies in the states.
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(b) The Government of India has notified separate
guidelines laying down norms and procedures for In-
country and Inter-country adoption. These guidelines are
(i} In-country Adoption Guidelines-2004 and (ii) Guidelines
for Adoption from India-2006. These guidelines are
available on the Central Adoption Resource Agency
(CARAYs website www.adoptionindia.nic.in.

(c) to (e) In order to streamline the process of
adoption in the country laid down in the guidelines of
2004 and 2006, Ministry has reviewed the existing
guidelines and after extensive consultations, prepared
the revised guidelines. These are under scrutiny by an
Expert Committee in the Ministry.

Foreign Technology for Solar Energy Generation

*426. SHRI M.l. SHANAVAS:
SHRI RUDRAMADHAB RAY:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the Government proposes to use foreign
technology to tap the vast potential cf solar energy in
the country;

(b) if so, the details thereof;

(c) whether the Government proposes to provide
soft loans which would be refinanced by the Indian
Renewable Energy Development Agency Limited (IREDA)
to provide solar lighting system to the villages in the
country;

(d) if so, the details thereof;, and

(e} the steps taken/proposed to be taken by the
Government to achieve the targets of 1000 MW solar
power by 20137

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Yes
Madam. Government has allowed solar power generation
projects to be set up in the country on build own and
operate basis, using solar thermal and photovoltaic
technologies, including technologies developed abroad.
The import of solar cells/modules, solar thermal
collectors and other components used in solar power
generation projects is permitted.

(c) and (d) Under the Jawaharlal Nehru National
Solar Mission, there is a provision to provide low interest
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bearing loans up to 5% annual interest rate through
refinancing by the Indian Renewable Energy Development
Agency (IREDA). During the period up to March 2013
about Rs. 2,100 crores are likely to be provided for
refinancing by IREDA for various solar energy
applications including solar lighting systems.

(e) Government has approved the target, for the
first phase of the Mission; to set up 1,000 MW grid
connected solar plants by March 2013. NTPC Vidyut
Vyapar Nigam (NVVN), the trading subsidiary of NTPC,
will be the nodal agency for purchase of 1,000 MW
capacity of grid solar power (connected to 33 KV and
above grid) from the project developers at a tariff fixed
by Central Electricity Regulatory Commission (CERC) for
purchase of solar power. NVVN will sign a PPA with
each project developer for a period of 25 years as fixed
by CERC. For each MW capacity of solar power for
which PPA is signed by NVVN, Ministry of Power will
allocate to NVVN an equivalent MW capacity from the
unallocated quota of NTPC stations. NVVN will bundle
this with solar power and sell this power at a rate fixed
as per CERC regulations. The utilities will be entitled to
use solar power to meet their renewable power obligation
(RPO).

Development of Power Systems

*427. SHRIMATI YASHODHARA RAJE SCINDIA: Will
the Minister of POWER be pleased to state:

(a) whether the Electricity Act, 2003 mandates the
formulation of National Electricity Policy and plan for the
development of power systems based on optimal
utilization of resources including renewable sources of
energy;

(b) if so, the details thereof;

(c) whether a duty has been cast under the Act on
the State Electricity Regulatory Authority to fix a minimum
percentage for purchase of electricity from renewable
sources; and

(d) if so, the follow up action taken thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Yes, Madam. The section 3 & 4
of the Electricity Act, 2003 mandates the formulation of
National Electricity Policy (NEP) and National Electricity
Plan (PLAN) for the development of power system based
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on optimal utilization of resources including renewable
sources of energy. The Sections are as produced below:

“Section 3: National Electricity Policy and Plan”

(1) The Central Government shall, from time to
time, prepare the National Electricity Policy and
tariff policy, in consultation with the State
Governments and the Authority for development
of the power system based on optimal utilization
of resources such as coal, natural gas, nuclear
substances or materials, hydro and renewable
sources of energy.

(2) The Central Government shall publish the
National Electricity Policy and tariff policy from
time to time.

(3) The Central Government may, from time to time
in consultation with the State Governments, and
the Authority review or revise the National
Electricity Policy and tariff policy referred to in
sub-section (1).

(4) The Authority shall prepare a National Electricity
Plan in accordance with the National Electricity
Policy and notify such plan once in five years.

Provided that the Authority while preparing the
National Electricity Plan shall publish the draft National
Electricity Plan and invite suggestions and objections
thereon from licensees, generating companies and the
public within such time as may be prescribed:

Provided further that the Authority shall—

(a) notify the plan after obtaining the approval of
the Central Government;
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(b) revise the plan incorporating therein the
directions, if any, given by the Central
Government while granting approval under
clause (a).

(5) The Authority may review or revise the National
Electricity Plan in accordance with the National
Electricity Policy. (The Authority has been
defined as the Central Electricity Authority vide
section 2(6) of Electricity Act, 2003).

The Government has notified National Electricity
Policy on 12th February, 2005 & National Electricity
Plan on 3rd August, 2007.

Section 4 : National Policy on stand alone systems
for rural areas and non-conventional energy systems—

The Central Government shall, after consultation
with the State Governments, prepare and notify a
national policy, permitting stand alone systems (including
those based on renewable sources of energy and other
non-conventional sources of energy) for rural areas.”

(c) and (d) As per Section 86 (1) (e) of the
Electricity Act, 2003, one of the functions of the State
Commission is to “promote co-generation and generation
of electricity from renewable sources of energy by
providing suitable measures for connectivity with the grid
and sale of electricity to any person, and also specify,
for purchase of electricity from such sources, a
percentage of the total consumption of electricity in the
area of a distribution licensee”.

In terms of the requirement under Section 86 (1)
(e), State Commissions have specified/determined
purchase obligation from renewable energy sources.
Information in this regard as available with the
Secretariat of Forum of Regulators (FOR) is enclosed
as Statement.

Statement
SI.No. State SERC RPO Target (%)
1 2 3 4
1. Andhra Pradesh APERC For FY ‘08-09 = 5.0%
2. Bihar BERC Order dated 5th May 2009 specify the targets as follows:

Year Target
2009-10 5%
2010-11 6%
2011-12 7%

2012-13 8%
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1 2 3 4

3. Chhattisgarh CSERC 5% from Biomass,

3% from Small Hydro Plants, 2% from Wind, bagasse based
cogeneration, Solar Energy, etc. is being fixed by minimum
procurement of power from renewable sources of energy by
distribution licensees Regulations, 2008 notified on 14.07.2008.

4, Delhi DERC In the recent MYT order, each Distribution licensee has been
advised to achieve 1% of their total power purchase from
renewable sources.

5. Gujarat GERC “Gujarat Electricity Regulatory
Commission (Power Procurement from Renewable Sources)
Regulation, 2005” on 29th Oct., 05
For FY 06-07 = 1%

For FY 07-08 = 1%
For FY 08-09 = 2%

6. Haryana HERC Minimum percentage for 2008-09 is 5% and for 2009-10 and
thereafter 10%

7. Himachal Pradesh HPERC 20% from SHPP.

8. Karnataka KERC As per the amended Regulation the maximum limit has been
removed and ESCOM wise minimum percent fixed as Indicated
below:

BESCOM, ESCOM & CESC... 10%
HESCOM, & GESCOM and Hkeri Society 7.00%.

9. Kerala KSERC Upto 5%

10. Madhya Pradesh MPERC The Commission has fixed a target for each Distribution licensee
at the rate of 10% of his annual consumption in his area of
supply, subject to availability as the minimum purchase requirement
from all non conventional sources of energy.

11. Maharashtra MERC Target percentage for RE procurement under RPS regime for FY
2007-08 has been specified at 4% of energy input by distribution
licensee.

12. Orissa OERC 3% of total power purchase during FY 07-08 to go up @ 0.5%
per annum for each subsequent year to reach a level of 5% by
FY 2011-12.

13. Punjab PSERC 1% of the total energy consumption in the State to be procured
from Renewable energy sources.

14. Rajasthan RERC Renewable Energy purchase obligation:

Year Wind Bio-Mass
2006-07 2% 5%
2007-08 4% 6%
2008-09 5% 7%
2009-10 6% 7.5%
2010-11 6.75% 8%

2011-12 7.5% 8.5%
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15. Tamil Nadu TNERC 10% as the minimum percentage of power each distribution
licensee shall purchase from NCES sources out of his total
consumption in his area of supply.
16. Uttarakhand UERC Target for 2008-09 of 5%, 2009-10 of 8% and thereafter increase
of 1 % per annum for each subsequent year to reach a level of
10% by. 2011-12.
17. Uttar Pradesh UPERC Each distribution licensee must purchase 7.5% of their total power
. purchase from renewable and non-conventional energy sources.
18. West Bengal WBERC
Year 2008-09 2009-10  2010-11  2011-12
WBSEDCL 48 6.8 8.3 10
CESC Ltd. 4.0 6.0 8.0 10
DPL 2.5 4.0 7.0 10
DPSC Ltd. 2.0 4.0 7.0 10
DvC 2.0 4.0 7.0 10
[Translation] (b) According to the 54th National Sample Survey,

Urban Sector Reforms

428. SHRI PRALHAD JOSHI:
SHR! SYED SHAHNAWAZ HUSSAIN:

Will the MINISTER OF URBAN DEVELOPMENT be
pleased to state:

(a) whether the rapid growth in urbanisation is
straining the available infrastructure in the urban areas;

(b) if so, the details thereof;

(c) the criteria laid down for defining an urban area;

(d) whether Government proposes to revise the
criteria in view of the rising pattern of population
concentration in the urban areas;

(e) if so, the details thereof; and

(f) the further steps contemplated for bringing urban
sector reforms in the country?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
S. JAIPAL REDDY): (a) Yes, Madam.

only 70% of urban households had access to tap water
supply, 20% had access to sewerage systems and only
30% of the solid waste generated by the million plus
towns was disposed properly.

(c) The State Government is responsible for notifying
an area as urban. The definition of an urban area in
Census of India 2001 is as follows:

(i) All places with a Municipal Corporation,
Municipality, Cantonment Board or notified town
area committee, etc.

(i) All other places that satisfy the following criteria:
* A minimum population of 5000;

¢ At least 75% of male working population
should be engaged in non-agricultural
pursuits and

¢ A density of population of at least 400 per
sg.km. (1000 per sg. mile)

(d) No, Madam.

(e) Does not arise.
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(f) The Ministry of Urban Development is
implementing Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) which provides for reforms linked
financial assistance of Rs.50,000 crores over the Mission
period of 2005-2012. List of reforms under JNNURM is
enclosed as statement.

Implementation of urban reforms is also being
supported through North Eastern Region Urban
Development Programme, Scheme for Infrastructure
Development in Satellite Towns around Seven Mega
Cities, National Urban Sanitation Policy, National Urban
Transport Policy and Benchmarking..

Statement
Reforms under Jnnurm
1. Mandatory Reforms

There are two sets of mandatory reforms. Core
reforms at ULB/Parastatal level, aim at process re-
engineering through deployment of technology to enable
more efficient, reliable, timely services in a transparent
manner. The other set of reforms are framework related
at State level.

1.2 Urban Local Body/Parastatal level Reforms

i. Adoption of modern, accrual-based double entry
system of accounting in Urban Local Bodies/
Parastatals

ii. Introduction of system of e-governance using
iT applications like, GIS and (MIS) -for various
services provided by ULBs/Parastatals.

ili. Reform of property tax with GIS, so that it
becomes major source of revenue for Urban
Local Bodies (ULBs) and arrangements for its
effective implementation so that collection
efficiency reaches at least 85% within next
seven years.

iv. Levy of reasonable user charges by ULBs/
Parastatals with the objective that full cost of
operation and maintenance or recurring cost is
collected within next seven years. However,
cities/towns in North East and other special
category States may recover at least 50% of
operation & maintenance charges initially. These
cities/towns should graduate to full O&M cost
recovery in a phased manner.
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v. Internal earmarking within local body, budgets
for basic services to the urban poor.

vi. Provision of basic services to urban poor
including security of tenure at affordable prices,
improved housing, water supply, sanitation and
ensuing delivery of other already existing
universal services of the Government for
education, health and social security.

1.2 State Level Reforms

i. Implementation of decentralization measures as
envisaged in 74th Constitution Amendment Act.
States should ensure meaningful association/
engagement of ULBs in planning function of
para-statals as well as delivery of services to
the citizens.

ii. *Repeal of Urban Land Ceiling and Regulation
Act.

ii. *Reform of Rent Control Laws balancing the
interests of landlords and tenants.

iv. Rationalisation of Stamp Duty to bring it down
to no more than 5% within next seven years.

v. Enactment of Public Disclosure law to ensure
preparation of medium-term fiscal plan of ULBs/
Parastatals and release of quarterly performance
information to all stakeholders.

vi. Enactment of Community Participation Law to
institutionalize citizen participation and
introducing the concept of Area Sabha in urban
areas.

vii. Assigning or associating elected ULBs with “city
planning function”. Over a period of seven years,
transferring all special agencies that deliver civic
services in urban areas to ULBs and creating
accountability platforms for all urban civic service
providers in transition.

*Note: In respect of schemes relating to water supply and
sanitation, the under mentioned State level mandatory
reforms may be taken as optional reforms:

i. Repeal of Urban Land Ceiling Act
ii. Reform of Rent Control Act
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2. OPTIONAL REFORMS (Common to State and ULBs/
Para statals):

i. Revision of bye-laws to streamiine the approval
process for construction of buildings,
development of sites etc.

ii. Simplification of legal and procedural frameworks
for conversion of agricultural land for non-
agricultural purposes.

iii. introduction of Property Title Certification System
in ULBs.

iv. Earmarking at least 20-25% of developed land
in all housing projects (both Public and Private
Agencies) for EWS/LIG category with a system
of cross subsidization.

v. Introduction of computerized process of
registration of land and property.

vi. Revision of bye-laws to make rain water
harvesting mandatory in all buildings and
adoption of water conservation measures.

vii. Bye-laws for reuse of recycled water.

vii. Administrative reforms i.e. reduction in
establishment by bringing out voluntary
retirement schemes, non-filling up of posts falling
vacant due to retirement etc., and achieving
specified milestones in this regard.

ix. Structural reforms

x. Encouraging Public Private Partnership

NOTE: 1. Any two optional reforms to be implemented together
by State & ULBs/Parastatals in each year.
2. All the reforms (mandatory as well as optional) shall
be implemented by State/ULB/Parastatal within the
Mission period.

Filaria Control Programme

*429. SHRI GORAKH PRASAD JAISWAL: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to State:

(a) whether cases of filaria have been reported in
the country during the last three years;
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(b) if so, the details thereof and the steps taken by
the Government to control the spread of the disease;

(c) whether the Government has proposed/launched
any programme at national level to control the disease;
and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) Yes, Madam.

(b) to (d) Filariasis cases — manifested in the form
of Lymphoedema and Hydrocele — have been reported
in the country and updated every year. The details of
prevalent cases as reported during the last three years
are given below:

Year Lymphoedema Hydrocele cases
cases (in lakh) (in lakh)

2006 6.82 3.60

2007 7.56 3.85

2008 7.40 3.65

Since 2004, Government of India has launched a
nation-wide campaign for elimination of the disease. The
campaign is an integral component of the National Vector
Borne Disease Control Programme (NVBDCP) under the
overarching umbrella of National Rural Health Mission
(NBRHM). The main strategy for elimination of lymphatic
filariasis is to prevent the transmission of the infection
through annual Mass Drug Administration (MDA) of single
dose of anti-filarial drugs (Diethyl carbamazine citrate
(DEC) and Albendazole tablets) in the endemic population
except pregnant women, children below 2 years of age
and seriously ill persons. This was launched as a nation-
wide annual campaign since 2004 in filaria endemic
districts in 15 States and 5 Union Territories. For carrying
out annual Mass Drug Administration (MDA), Government
of India provides 100% assistance in cash and kind.

[English]
Exodus of Doctors from Medical Institutes

*430. SHRI NAVEEN JINDAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to State:
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(a) whether Government has taken note of Doctors
resigning from their posts from the Government
hospitals/ medical institutions and joining the private
sector;

(b) if so, the details thereof including the number
of such medical officials who resigned during the last
three years and the current year and the reasons
therefor; and

(c) the steps taken/ proposed to be taken by the
Government to retain the best medical talent in the
Government Sector?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (c) As
per information available, number of doctors in various
hospitals/medical institutions, who resigned during the
last three years and current year is indicated as
Statement. These doctors either sought voluntary
retirement or resigned on personal grounds.

In order to retain the best talent in the Government
sector, following steps have been taken:—

(1) Age of superannuation of Teaching Specialists
has been enhanced from 62 to 65 years,

(2) Age of superannuation of Non-Teaching and
Public Health Specialist has been enhanced
from 60 to 62 years, and

(8) The Dynamic Assured Career Progression
Scheme has been extended upto Senior
Administrative Grade (SAG) posts under which
promotion of Central Health Service (CHS)
officers up to Senior Administrative Grade (SAG)
level are made on time bound basis and without
linkage to vacancies.

(4) As per the 6th Pay Commission, there is an
improvement in the pay scales and
remuneration of doctors.

Statement

No. of Doctors

who took Voluntary
Retirement or

Resigned during

3 years and the
current year

SI.LNo. Name of the Institution

1 2 3

1. Dr. Ram Manohar Lohia Hospital, 8
New Delhi
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1 2 3
2.  Safdarjang Hospital & VMMC 7
3. Lady Hardinge Medical College & 3
Smt. K.S. Hospital
4.  All India Institute of Speech & 6
Hearing, Manasagangthri, Mysore
5. National Institute of Mental 14
Health & Neuro Sciences,
Bangalore
6. Post-graduation Institute of 4
Medical Education And Research,
Chandigarh
7. All India Institute of Medical 13

Sciences, New Delhi

8. Doctors belonging to Central 47
Health Services

Swine Flu

*431. SHRI NITYANANDA PRADHAN:
SHRI G.S. BASAVARAJ:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to State:

(a) whether assistance from the World Health
Organisation (WHO) has been sought in developing and
manufacturing Swine Flu vaccine in the country;

(b) if so, the details thereof and the progress made
in this regard;

(c) whether the Government proposes to assist
domestic drug companies to manufacture Tamiflu at
cheaper rates; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) Assistance
of World Health Organization was sought to obtain
candidate vaccine seed virus for manufacturing Pandemic
Vaccine.

{b) Four Indian companies (Serum Institute, Pune;
Bharat Biotech, Hyderabad; Panacea Biotech, Gurgaon
and Zydus Cadila, Ahmedabad) have been provided with
candidate vaccine strain. The animal toxicity studies have
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been completed. It is expected that clinical trials would
start in January, 2010, and subject to success of these
trials, indigenous vaccine would be available by May-
June 2010.

(¢} and (d) Drug Oseltamivir is available free of
cost through public health institutions. The Indigenously
manufactured drug Oseltamivir is already much cheaper
compared to branded drug Tamiflu marketed by M/s
Roche Lid., Switzerland.

[Translation]
Arthritis Among Children

*432 SHRI SUSHMA SWARAJ: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to State:

{(a) whether there is rise in the cases of arthritis in
the country;

(b) if so, the details thereof during the last three
years and the current year,

(c) the facilities being made available in the hospitals
for treatment of the disease at affordable cost;

(d) whether the cases of arthritis among the children
below sixteen years of age have also been reported in
the country;

(e) if so, the details thereof, State/UT-wise; and

(f) the further measures proposed to be taken by
the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) There are no
time trend studies available in the Ministry to confirm or
refute a rising trend in the prevalence or incidence of
arthritis in India. However, as per the WHO technical
report series 919 on the Burden of Musculoskeletal
Conditions (2003), the overall prevalence of Rheumatoid
Arthritis is about 0.55%. Prevalence of Osteoarthritis of
the knee is 5.5%.

(c) Arthritis cases are diagnosed and treated in
Community Health Centres (CHCs), district hospitals,
Medical Colleges, AYUSH Hospitals and other tertiary
health care institutions like All India Institute of Medical
Sciences (AlIMS), Post Graduate Institute of Medical
Education and Research (PGIMER), Chandigarh etc. The
Indian Public Health Standards (IPHS) envisage availability
of a physician, paediatrician and AYUSH specialist at
CHC and in addition to this, an orthopaedician,
physiotherapist at district hospital to manage the cases
of arthritis.
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(d) and (e) Cases of arthritis have been reported
among children below 16 years in India. However,
State/UT-wise data on arthritis is not maintained.

() Under National Rural Health Mission (NRHM),
better healthcare facilities are being provided throughout
the country with special focus on vulnerable age groups
like children, women, old age group and SC/ST
population.

Loans by RRBs

433. SHRIMATI SHRUTI CHOUDHRY:
SHRI SANJAY SINGH CHAUHAN:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government has made any
assessment of the loans provided by the Regional Rural
Banks in the first half of the current year vis-a-vis the
last year;

(b) if so, the details thereof;

(c) whether cases of recovery of loans at arbitrary
rates of interest from the villagers by certain banks have
come to the notice of the Government; and

(d) if so, the steps taken/being taken by the
Government against such banks?

THE MINSTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) and (b) Review of the performance
of Regional Rural Banks (RRBs) is being done at regular
intervals by the respective sponsor banks, National Bank
of Agriculture and Rural Development (NABARD) and
Government of India. Credit flow from RRBs has
increased steadily over the past few years in the country.
The status of credit disbursed and credit outstanding for
the last four years and the current year upto September
30, 2009 is detailed below:

(Amount Rs. in crore)

Total loans issued
for Half Year as on

Year  Total loans issued by
RRB for all sectors

Loan Qutstanding as
on March 31st of

for the year end year 30 September*
1 2 3 4
2005-06 25,426.97 39,712.57 13,190.00
2006-07 33,043.49 48,492.59 17,330.00
2007-08 38,581.97 58,984.27 20,887.00
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1 2 3 4
2008-09 43,445.59 67,858.48% 19,157.00
2009-10 - 73,900.00* 29,200.00
(Upto September
30, 2009)
$provisional
*Estimated

Source: NABARD

{(c) and (d) The Reserve Bank of India has
deregulated the interest rate regime. Banks have been
given freedom to fix interest rates on loans and advances
subject to the overall directions of the Reserve Bank of
India and guidelines of National Bank for Agriculture and
Rural Development (NABARD) and duly approved by the
Boards of the concerned RRBs. NABARD has reported
that no cases of recovery of loans at ‘arbitrary rates of
interest’ have come to its notice in respect of RRBs.

[English]
Power Generation

434. SHRI SOMEN MITRA: Will the Minister of
POWER be pleased to state:

(a) whether the Government/Central Electricity
Authority has taken note of dwindling coal stocks
available with the Central and State power utilities;

(b) if so, the details thereof;

(c) whether there are reports of power generation
being affected/interrupted on account of supply of
inferior, non-gradable including over sized coal by the
Coal India Limited and its subsidiaries;

(d) if so, the corrective steps taken in the matter;
and

(e) the details of mechanism available to ensure
quality supply of coal to the thermal utilities?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) Yes, Madam. The coal stock
position of 78 central and State Utility thermal power
stations in the country is monitored by Central Electricity
Authority (CEA) on a daily basis. The overall coal stock
in the thermal power stations, which was 11.291 Million

to Questions 38

Tonne (MT) as on 1st April, 2009, came down to a
level of 8.842 Million Tonne on 14th December 2009.

(c) By and large, power generation gets marginally
affected/interrupted on account of poor quality of coal.
However, problems such as increase in coal
consumption, unloading problems, damage to coal
handling plant and delays in release of railway rakes
resulting in demurrage charges are experienced in the
thermal power plants due to poor coal quality.

Loss of electricity generation has predominantly
been experienced in the thermal power stations on
account of coal shortage. As per reports from power
utilities, generation loss to the tune of 9.38 Billion kWh
has been experienced during the year 2009-10 (up to
November, 2009) due to coal shortage.

(d) and (e) The Fuel Supply Agreement (FSA)
provides a mechanism to ensure quality supply of coal
to Power Utilities and it also lays down the action(s) to
be taken in case quality norms are not met. There is
also a provision for joint sampling of coal by the coal
company and the power plant at the loading end.

Translation]
Gap in WPI and CPI

435. SHRI RAJIV RANJAN SINGH alias LALAN
SINGH:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of FINANCE be pleased to state:

(a) whether there has been a wide gap in the
Wholesale Price Index (WPI) and the Consumer Price
Index {CPI) during each month between January, 2009
and October, 2009 in the country;

(b) if so, the details of both the indices during each
month during the said period;

(c) whether the CPI of prices of 30 most essential
consumer items was also found different during the said
period;

(d) if so, the details thereof alongwith the reasons
for difference in the said price indices; and

(e) the steps taken by the Government to cushion
the common man from the pressure of inflation?
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THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) to (e) Year-on-year inflation measured
in term of Wholesale Price Index (WPI) and Consumer
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Price Index for Industrial Workers (CPI-IW) along with
composite inflation of 30 essential commodities in these
two indices are indicated in the table below:

Table: Index and inflation trends in WPl and CPI-IW

Month All commodities 30 Essential commodities
-Year WPI (Wt. 100.0%) CPI-IW (Wt. 100.0%) WPL (Wt. 17.6%) CPI-IW (Wt. 48.8%)
Index Y-0-Y Index Y-0-Y Index Y-0-Y Index Y-o-'Y
1993-94 Inflation 2001 Inflation 1993-94 Inflation 2001 Inflation
= 100 (%) = 100 (%) = 100 (%) = 100 (%)
Jan-09 228.9 4,90 148 10.45 228.1 9.85 157.4 14.38
Feb-09 227.6 3.50 148 9.63 231.6 10.75 158.9 14.59
Mar-09 228.2 1.20 148 8.03 232.8 9.91 159.3 12.52
Apr-09 231.5 1.31 150 8.70 2355 10.33 161.2 13.24
May-09 234.3 1.38 151 8.63 238.8 11.88 162.9 13.97
Jun-09 235.0 -1.01 153 9.29 243.9 13.24 164.7 13.42
Jul-09 238.4 -0.54 160 11.89 252.7 15.99 170.1 14.30
Aug-09 240.8 -0.17 162 11.72 258.3 16.93 173.6 14.12
Sep-09 242.6 0.46 163 11.64 263.2 18.50 176.2 15.77
Qct-09 242 2(P) 1.34(P) 163 11.49 264.5(P) 17. 91(P) 180.7 17.70

Wt. Weight P: Provisional Y-o-Y: Year-on-year

There is a gap between the inflation measured in
terms of WPI and CPI-IW. This is explained by the fact
that whereas WPI defines the price changes of wholesale
transactions of a basket of commodities representing
the entire economy, the CPI-IW measures the changes
in (retail) prices of goods and services. Thus, in case of
WPI, the basis of inclusion in the commodity basket is
the importance of the commodity produced or transacted
in the economy whereas in the case of CPI-IW only
those goods and services are included which form part
of the budget of the family of the identified group. The
basket of CPI-IW, therefore, includes only a segment of
the items covered in the WPI basket. The capital goods,
intermediate goods and other non-consumption goods of
the economy, which are included in the WPI basket, do
not find place in the basket of CPI-IW. The weights of
items in WPI, broadly, have been assigned in proportion
to their share in the total value of transactions in the
economy. In case of CPI-IW, the weights are in proportion

to their share in the total consumption expenditure of
the family of industrial workers in the selected centers.
For example, the weight of food items in CPI-IW is
46.20 per cent as against 25.43 per cent in the case of
WPI. The inflation in 30 essential commodities measured
in terms of WPl and CPI-IW are broadly at the same
level because the items in both indices are same. A
little difference is because of the difference in weights
and seasonal variations.

Government is monitoring the price situation on a
regular basis and containment of inflation is high on its
agenda. The Government has taken a number of
important measures to improve domestic availability of
essential commodities and to moderate their prices to
help the common man from the pressure of inflation.
These include:

* Ensuring adequate supply of foodgrains through
record procurement.
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Maintaining adequate public stocks of foodgrains
for market intervention.

Maintaining a strategic reserve of 5 million
tonnes of wheat and rice.

Maintaining the Central Issue Price (CIP) for
rice at Rs. 5.65 per kg for Below Poverty Line
(BPL) and Rs.3 per kg for Antyodaya Anna
Yojana (AAY) and wheat at Rs. 4.15 per kg
for BPL and Rs. 2 per kg for AAY since July
2002 to protect the interests of families living
below poverty line and beneficiaries of AAY.

Distribution of one million tonnes of imported
edible oils to States/UTs at a subsidy of Rs.
15/kg.

Distribution of imported pulses to State
Governments for supply through PDS with a
subsidy of Rs. 10 per kg.

To augment availability of puises, the Public
Sector Undertakings (namely, State Trading
Corporation, MMTC Limited and PEC Limited)
and National Agricultural Cooperative Marketing
Federation of India Limited (NAFED) permitted
to import and sell pulses under a scheme and
losses, if any, up to 15% are reimbursed by
the Government.

Imposition of stock limit orders in the case of
paddy, rice, pulses, sugar, edible oils, and edible
oilseeds upto September 30,2010.

Using minimum export price to regulate exports
of onion {averaging at US $ 450 per tonne for
December, 2009) and basmati rice (US $ 900
per tonne).

Banning of future trade in key essential
commodities.

Minimum Support Prices (MSPs) for agriculture
produce being increased systematically which
is expected to increase acreage, production,
productivity and central procurement.

Rates of Income Tax In India

DR. MONAZIR HASSAN:
SHRI JAGDISH SHARMA:

the Minister of FINANCE be pleased to state:
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(a) whether the income tax rates in the country
are one of the highest amongst developing countries;

{b) if so, the manner in which the income tax rates
in India compare with those of the developed/other
developing countries;

(c) whether the Government has commissioned any
study/survey to review/revise and simplify the income
tax rates on the lines of developing countries; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRi PRANAB
MUKHEREE): (a) No, Madam. The general income tax
rates in India compare favourably with the general.
income tax rates in other developing countries.

(b) Does not arise.
(c) No Madam.
(d) Does not arise.
[English]
Development of Small and Medium Towns

437. SHRI NARANBHAI KACHHADIA: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the details of the funds allocated, sanctioned
and utilized by the State Governments for
implementation of various schemes under the Urban
Infrastructure Development Scheme for Small and
Medium Towns (UIDSSMT) during the last two years
and the current year, State-wise; and

(b) the progress made so far under the Scheme
and the details of development work carried out during
the said period?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
S. JAIPAL REDDY): {(a) Under Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSSMT) launched on 3rd December, 2005, Planning
Commission has provided Rs. 6400.00 crore as 7 year
allocation (2005-06 to 2011-12) which has been allocated
to the States on the basis of urban population. There
is no year-wise allocation made. During 2008-09,
Government has provided Rs. 5000.00 crore as
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additional allocation, as part of 2nd Economic Stimulus
Package for clearing pending projects of the states
approved up to December, 2008 on the criteria of ‘One-
town One-project’ thereby the total allocation now stands
at Rs. 11,400.00 crore. The details of funds allocated
State-wise for the Mission period, Additional Central
Assistance (ACA) committed and funds released to the
States/Union Territories (UTs) so far and the funds
released during the last two years and the current year
are given in Statement-l.

(b) Under UIDSSMT, 753 projects in 636 towns in
27 States and 3 UTs at a cost of Rs. 12824.63 crore
have been approved against which Rs. 10340.47 has
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been committed as ACA and Rs. 5862.08 crore has
been released to the states so far. During the last two
years and current year (till 14.12.2009), a total of 420
projects have been sanctioned which include 261
projects on Water Supply, 64 on Sewerage, 41 on Storm
Water Drains, 27 on Solid Waste Management, 23 Road
Projects, 2 Urban Renewal/Heritage, and 1 each on
Water Body Preservation and Prevention of Soil
Erosion. Year, State and Component-wise details of
projects sanctioned during last two years and current
year (till 14.12.2009) are given in Statement-ll. Ninety-
one projects that include 44 on Roads, 43 on Water
Supply and 4 on Storm Water Drains have been
completed.

Statement |

State-wise Status of allocation provided, ACA Committed and funds released so far
and during 2007-08, 2008-09 and 2009-10 (upto 15.12.2009)

(Rs. in Lakhs)

SI.No. Name of States Allocation Total Total ACA Release of Release of Release of
for the Committee released by ACA during ACA during ACA during
Mission not made so M/o Finance/ 2007-08 2008-09 2009-10
far MHA so far
(including
incentives)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 49031.00 198361.55 129865.18 23546.05 75586.14 245.05
2. Arunachal Pradesh 746.00 3542.38 1771.19 0.00 1771.19
3. Assam 10129.00 18953.142 9955.95 1645.22 6946.80
4. Bihar 25478.00 21119.938 10674.378 2689.05 4342.50
5. Chhattisgarh 13478.00 13472.92 6736.46 4289.00 0.00
6. Goa 2211.00 0.00 0.00 0.00 0.00
7.  Gujarat 35182.00 35195.58 23295.49 2678.67 12169.74
8. Haryana 19559.00 13277.69 6714.57 4189.99 2524.58
9. Himachal Pradesh 1744.00 1642.98 835.03 392.11 85.59
10. Jammu and Kashmir 3545.00 28252.70 14333.19 2724.25 1508.92
11.  Jharkhand 11452.00 7861.94 4003.32 4003.32 0.00
12. Karnataka 44314.00 55116.01 29199.04 6091.10 14891.23
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1 2 3 4 5 6 7 8
13. Kerala 23282.00 34532.14 17340.72 5194.27 8783.42
14. Madhya Pradesh 43843.00 61232.28 31392.69 10864.06 12973.89
15. Maharashtra 66476.00 216603.57 110211.51 10174.78 88262.04
16. Manipur 1260.00 5670.09 2845.44 644.49 2200.95
17. Meghalaya 719.00 1289.93 644.97 0.00 644.97
18. Mizoram 824.00 1399.54 699.77 0.00 699.77
19. Nagaland 1028.00 381.50 190.75 0.00 0.00 190.75
20. Orissa 18179.00 17990.83 9079.86 2435.04 4410.38
21. Punjab 22660.00 31785.23 15954.24 7587.04 8367.20
22. Rajasthan 40143.00 49063.07 28421.99 3555.95 19181.71
23. Sikkim 120.00 3617.25 1820.48 735.08 1085.40
24. Tamil Nadu 70597.00 70618.384 51893.678 10493.41 29231.76
25. Tripura 1376.00 7100.13 3582.38 2005.00 1577.38
26. Uttar Pradesh 94792.00 94447.488  49691.0923 10340.12 16866.71 1950.12
27. Uttarakhand 4670.00 4938.60 2469.30 0.00 2469.30
28. West Bengal 31525.00 31199.57 20777.78 4122.00 11388.40
29. Delhi 112.00 0.00 0.00 0.00 0.00
30. Puducherry 557.00 3134.40 1567.20 0.00 0.00 1567.20
31. Andaman and Nicobar 448.00 0.00 0.00 0.00 0.00
Island
32. Chandigarh 0.00 0.00 0.00 0.00 0.00
33. Dadra and Nagar Haveli 193.00 1491.78 209.00 0.00 26.00 183.00
34. Lakshadweep 104.00 0.00 0.00 0.00 0.00
35. Daman and Diu 220.00 753.90 31.00 0.00 31.00
Total 639997.00  1034046.50 586207.65 120400.00 328026.97 4136.12
Statement 1]
UIDSSMT: State/Componentwise details No. of Projects Sanctioned During 2007-08,
2008-09 & 2009-10 as on 14.12.2009
Water Supply Sewerage Storm Water Drain Preservation of Water Body ~ Solfid Waste management
2007-08 2008-09 2000-10 2007-08 2008-09 2000-10 200708 2008-09 2000-10 2007-08 2008-09 200910 2007-08 2008-09 2009-10
{t 14.12.09) (til 14.12.09) {til 14.12.09) (til 14.12.09) (til 14.12.09)
1 2 4 5 6 7 8 9 10 1 12 13 14 15 16 17
1. Andhra Pradesh 2 2 0 4

2,

Arunachal Pradesh
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1 2 3 4 6 7 8 9 10 1 12 13 14 15 16 17
3. Assam 1 5 2
4, Bihar 1 1
5. Chhattisgarh 1 0
6.  Dadra and Nagar Havel 1
7. Daman and Diu 1 0
8. Gujarat 7 2
9.  Haryana 1 4 0 3
10.  Himachal Pradesh 1
1. Jharkhand 2 3
2. Jammu and Kashmir 1
13, Kerala 11 1 0 5
14, Kamataka 2 10 1 0 2 1
15, Madhya Pradesh 6 8 2
16.  Maharashira 5 56 11 1
7. Manipur 1 4
18, Meghalaya 2
19, Mizoram 2
20.  Nagaland 0
21, Orissa 4 6
22.  Punjab 1 7 5 4
23, Puducherry
24, Rajasthan 2 2 8 0 2
25.  Sikkim i 4 0
26, Tripura 1
27. Tamil Nadu 13 15 2 11

28, Uttar Pradesh 6 19 1 1 1 5 5

29, Uttarakhand 1

30.  West Bengal 3 9 1 2

Total 5 204 15 49 0 11 30 0 0 1 0 11 16 0
261 o4 4 1 i

Cont,
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Urban Renewal/Heritage Soil Erosion Parking Road A Total No. of Projects
200708 200809 2009-10 2007-08 2008-09 200910 200708 2008-09 2009-10 2007-08 2008-09 2009-10 2007-08 2008-09 2009-10
(til 14.12.00) (til 14.12.00) (til 14.12.00) (ti 14.12.00) (tll 14.12.09)

1. Andhra Pradesh 2 0 4 0
2 Arunachal Pradesh 4 0 9 0
3. Assam 6 20 0
4. Bihar 5 5 2 0
5 Chhattisgarh 1 0 0
8. Dadra and Nagar Haveli 0 1 0
7. Daman and Diu 0 1 0
8. Gujarat 7 2 0
9. Haryana 4 4 0
10.  Himachal Pradesh 1 0 2 0
1. Jharkhand 5 0 0
12, Jammu and Kashmir 0 1 0
13.  Kerala 1 16 0
14, Kamataka 1 4 6 15 0
15. Madhya Pradesh 1 7 10 0
16.  Maharashtra 5 68 0
7. Manipur 1 4 0
18.  Meghalaya 0 2 0
19, Mizoram 0 2 0
20.  Nagaland i 0 0 1
21, Orissa i 4 7 0
2. Punjab 6 1 0
23 Puducherry 0 0 i
24.  Rajasthan i 1 5 1 0
25, Sikkim 1 4 0
26.  Tripura i 2 1 3 0
27 Tamil Nadu 15 26 0
28, Uttar Pradesh 1 2 7 4
29.  Uttarakhand 0 1 0
30.  West Bengal 6 9 0

Total 0 2 0 0 1 0 0 0 0 9 13 1 % 316 6

1 0 PA} 420
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Development of Tourism through
Commonwealth Games

*438. SHRI PREM DAS RAl: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has crafted any plan
for promoting tourism during the Commonwealth Games
next year;

(b) if so, the details thereof;

(c) whether North-Eastern States have also been
co-opted in this regard; and

(d) if so, the details thereof and the budget
earmarked for the purpose?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF TOURISM
(KUMARI SELJA): (a) to {d) The Ministry of Tourism,
Government of India undertakes various promotional
activities in the overseas markets to promote tourist
destinations throughout the country, including the North
East Region, from the budget allocated to the Ministry
for overseas promotion and publicity.

The Commonwealth Games 2010 is among the
focus areas in the promotional activities being
undertaken in Commonwealth countries. These
promotional activities include Road Shows, participation
in Travel Fairs and Exhibitions such as the World Travel
Market, (WTM) in London, advertising in the print,
electronic and outdoor media, organizing familiarization
tours for trade and media representatives, etc.

[Translation]
Power Generation

439. SHRI HANSRAJ G. AHIR:
SHRI ASADUDDIN OWAISI:

Will the Minister of POWER be pleased to state:

DECEMBER 18, 2009

to Questions 52

{(a) whether the Government has prepared any biue
print for power generation beyond the Eieventh Five Year
Plan;

(b) if so, the details thereof;

(c) whether the Government has also formulated
any action plan for expanding the power generation
capacity of the National Thermal Power Corporation
Limited (NTPC) power plants; and

(d) if so, the details thereof, project wise and State-
wise?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE): (a) and (b) The targets of electricity generation
from the conventional sources are fixed on year to year
basis and not for the Five Year Plan and beyond. The
targets for generating capacity addition are fixed for a
Five Year Plan. Working Group for finalizing the 12th
Plan is yet to be set up by the Planning Commission.
However, the estimated capacity addition requirement for
the 12th Plan has been estimated by CEA to be of the
order of 1,00,000 MW to meet the projected demand of
electricity in the country as per 17th Electric Power
Survey.

{c) and (d) NTPC is executing various thermal and
hydro projects having a total capacity of 17,930 MW.
The details of these under construction projects are
enclosed as Statement-l. NTPC has also identified a
basket of new projects with an aggregate capacity of
31,932 MW for which investment approval is yet to be
obtained. Details of these new additional projects are
enclosed as Statement-il.

Statement |

NTPC Projects under Construction

Sl.No. Project State Capacity (MW) Type New/Expansion Project
1 2 3 4 5 6
On-Going Projects

1. Simhadri-ll Andhra Pradesh 1000 (2x500) Coal Expansion

2. Bongaigaon Assam 750 (3x250) Coal New

3. Barh- Bihar 1980 (3x660) Coal New
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1 2 3 4 5 6
4. Barh-ll Bihar 1320 (2x660) Coal New
5. Nabinagar-JV with Railways Bihar 1000 (4x250) Coal New
6. Sipat-I Chhattisgarh 1980 (3x660) Coal New
7. Korba-lll Chhattisgarh 500 Coal Expansion
8. Indira Gandhi STPP, Haryana 1500 (3x500) Coal New
Jhajjar-JV with HPGCL
and IPGCL
9. Koldam Himachal Pradesh 800 (4x200) Hydro New
10.  Vindhyachal-lV Madhya Pradesh 1000(2x500) Coal Expansion
11.  Mouda-I Maharashtra 1000(2x500) Coal New
12.  Vallur Stage-l, Ph-l-dv Tamil Nadu 1000(2x500) Coal New
with TNEB
13.  Vallur Stage-l, Ph-ll-JV Tamil Nadu 500 Coal New
with TNEB
14. Loharinag Pala Uttarakhand 600(4x150) Hydro New
15.  Tapovan Vishnugad Uttarakhand 520(4x130) Hydro New
16.  NCTPP-Il (Dadri) Uttar Pradesh 980(2x490) Coal Expansion
17.  Rihand-lll Uttar Pradesh 1000(2x500) Coal Expansion
18.  Farakka-lll West Bengal 500 Coal Expansion
Total 17930

JV = Joint Venture
STPP = Super Therman Power Project

NCTPP = National Capital Territory Power Project

HPGCL = Haryana Power Generation Corporation Limited
TNEB = Tamil Nadu Electricity Board

Statement Il

NTPC’s Basket of New Projects

IPGCL = Indraprastha Power Generation Corporation Limited

Si.No. Project State Capacity (MW) Type New/Expansion Project
1 2 3 4 5 6
I. Under Bidding
1. Muzaffarpur Exp. JV Bihar 390(2x195) Coal Expansion
with BSEB
2.  Meja-JV With UPRVUNL Uttar Pradesh 1320(2x660) Coal New
3. Solapur maharashtra 1320(2x660) Coal New




DECEMBER 18, 2009

to Questions

56

55 Written Answers
1 2 3 4 5 6
4.  Nabinagar-JV With BSEB Bihar 1980(3x660) Coal New
5. Mouda-lf Maharashtra 1320(2x660) Coal Expansion
6. North Karanpura Jharkhand 1980(3%x360) Coal New
7. Lata Tapovan-By NHL* Uttarakhand 171(3x57) Hydel New
8. Rammam-lll-By NHL* West Bengal 120 (3x40) Hydel Expansion
9.  Rupsiyabagar Uttarakhand 261(3x87) Hydel New
Khasiyabara
Total 8862
il. FR Approved
1. Tanda-ll Uttar Pradesh 1320(2x660) Coal Expansion
2 Singrauli-1! Uttar Pradesh 500 Coal Expansion
3. RGCPP-il Kerala 1950 (30x650) Gas Expansion
4 Vindhyachal-V Madhya Pradesh 500 Coal Expansion
5 Kudgi-| Karnataka 2400(3x800) Coal New
Total 6670
ill. FR Under Finalisation/Preparation
1. Lara-l Chhattisgarh 1600 (2x800) Coal New
2. Darlipali-lr Orissa 1600(2x800) Coal New
3. Bargérh-l Uttar Pradesh 1980(3x660) Coal New
4.  Gadarwara-l Madhya Pradesh 1320(2x660) Coal New
5. Anta CCPP-I} Rajasthan 700 Gas Expansion
6. Auraiya CCPP-Il Uttar Pradesh 1400 Gas Expansion
7. Faridabad CCPP-II Haryana 700 Gas Expansion
8. Dadri Gas-ll Uttar Pradesh 700 Gas Expansion
9. Badarpur CCPP Delhi 1400 (2x700) Gas Expansion
10. Ratnagiri Expansion Maharashtra 2100 Gas Expansion
11.  Wind Power Project Karnataka 500 Wind New
12.  Other Renewable Projects Location to be Finalized 400 Renewable New
13. Nuclear Project Location to be finalized 2000 Nuclear New
Total 16400
Total (I, Il and Iil) 31932

*NHL-NTPC Hydro Ltd. (wholly owned subsidiary of NTPC)
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[English]
Credit to Rural Poor

*440. SHRI ANANTH KUMAR: Will the Minister of
FINANCE be pleased to state:

(a) the category-wise proportion of credit extended
to the rural poor households by the public financial
institutions, micro financial institutions and self-help
groups out of the total rural credit during the last two
years and the current year,;

(b) whether there has been any decrease in the
amount of the credit extended to rural poor during the

last three years excluding loan waivers; and

(c) if so, the details thereof and the reasons
therefor?

THE MINISTER OF FINANCE (SHRI PRANAB
MUKHERJEE): (a) to (c) Rural Planning and Credit
Department of Reserve Bank of india (RBI) has reported
that it does not compile separate data on total Rural
Credit. However, data is available for credit to Weaker
Sections, under Priority Sector Lending (PSL), which
inter-alia includes Small and Marginal farmers, Artisans,
Village and Cottage industries, beneficiaries of
Swarnjayanti Gram Swarozgar Yojana (SGSY), Scheduled
Castes and Scheduled Tribes, beneficiaries of Differential
Rate of Interest (DRI) scheme.

Data available from RB! for credit outstanding to
Weaker Section under PSL of Public Sector Banks
(PSBs) is indicated below:

Credit outstanding to Weaker Section as on
last reporting Friday of March (Rs. Crore)

2007 2008 2009

PSBs 94284.88 126934.80 166843.00

Similarly, data available from NABARD for credit
disbursed to Weaker Section under PSL of Regional
Rural Banks (RRBs), by Micro Finance Institutions and
by Self-Help Groups, is indicated below:
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Total credit disbursed to Weaker

Section (Rs. Crore)

2006-07 2007-08 2008-09

RRBs 4,867.73 5,265.92 6,629.32
Micro Finance institutions 1,151.56 1,970.15 3,732.33
Self Help Groups 6,570.39 8,849.26 12,253.51

Both the sets of data available above show an
increasing trend.

[Translation]
Provision of Low Cost Housing

4619. SHRI ANJANKUMAR M. YADAV:
SHRI MANSUKHBHAI D. VASAVA:

Will the MINISTER OF HOUSING AND URBAN
POVERTY ALL EVIATION be pleased to state:

(a) the names the agencies which have been
entrusted with the task of providing low cost houses in
the cities by the Government;

{(b) the number of such houses constructed by these
agencies during the last three years;

(c) the amenities provided in these low cost houses;

(d) whether these agencies have been successful in
providing low cost houses in the cities; and

(e) if not, the reaction of the Gnvernment thereto?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF TOURISM
(KUMARI SELJA): (a) The schemes of Basic Services
to the Urban Poor (BSUP) and Integrated Housing &
Slum Development Programme (IHSDP) under the
Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), launched by the Government in the year
2005 caters to provision of housing and basic services
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to urban poor and are implemented in the States/Union

Territories (UTs) through a State Level Nodal Agency
designated by the concerned State Goverment or Union
Territory Administration as the case may be.

(b) A total of 452 projects under BSUP and 825
projects under IHSDP have been approved all over the
country during the last three years as per details given
befow.

Year BSUP IHSDP
No. of No. of No. of No. of
projects Dwelling Projects  Dwelling
approved Units approved Units
approved approved
2006-07 151 441188 194 145131
2007-08 114 296559 225 114793
2008-08 187 201012 406 196637
Total 452 938759 825 456561

{c) The amenities under BSUP and IHSDP projects
include one living room, bed room, kitchen, separate
bath room and water closet, baicony/veranda along with
necessary infrastructure facilities i.e. road, street lighting,
water supply, sewerage, storm water drains, community
centres, livelihood centres, parks etc.

(d) and (e} Projects under BSUP and IHSDP are
being implemented by the States and their appointed
agencies. As per reports received, as on 04.12.2009, a
total of 439710 dwelling units are in progress and 181008
dwelling units have been completed.

[English]
Setting up of Kalavara

4620. SHR| KODIKKUNNIL SURESH: Will the
MINISTER OF HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Government of Kerala has launched
an innovative idea in marketing building material
components such as cement and steel called Kalavara:

(b) if so, whether the Government of Kerala has
requested the Union Government for financial assistance

for setting up of Kalavaras and to upgrade the existing
Kalavaras;
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{c) if so, the details thereof; and

(d) the reaction of the Union Government thereto?

THE MINISTER OF HOUSING AND URBAN

POVERTY ALLEVIATION AND MINISTER oF TOURISM
(KUMARI SELJA): (a) to (d) Yes, Madam. Government
of Kerala had made a request on 14.8.2009 for

assistance of Rs. 21 crore for upgradation of the existing
4 Kalavaras and starting 27 new Kalavaras, which are

fair price shops set up by the State Government for
selling building materials at reasonable prices to the
poor.

The State Government was informed on 28.10.2009
that as against the State allocation of Rs. 449 crore of
Additional Central Assistance (ACA) under Basic Services
to the Urban Poor (BSUP) and Integrated Housing &
Slum Development Programme (IHSDP), about Rs. 380
crore have already been committed. The State
Government was advised to submit appropriate
proposals under the schemes as also the new scheme
of “Affordable Housing in Partnership”, where an
allocation of Rs. 120.00 crore is available to the State.

[Translation]
Rehabilitation and Welfare of Washermen

4621. SHRI K.C. SINGH ‘BABA’:
SHRI TUFANI SAROJ:

Will the MINISTER OF URBAN DEVELOPMENT be
pleased to state:

(a) whether a number of Dhobighats in Delhi have
been demolished during the last three years;

{b) if so, the details and the names thereof and the
number of washermen affected therefrom:;

(c) whether the Government purposes to construct
modern ghats and housing complexes for washermen
under re-development scheme;

{d) if so, the details thereof and the time by which
this scheme is likely to be implemented; and

(e) if not, the reasons therefor and the measures
taken or proposed to be taken by the Government for

the rehabilitation and welfare of the washermen displaced
so far by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
and (b) As per the information provided by Delhi
Development Authority (DDA), Municipal Corporation of
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Delhi (MCD) and New Delhi Municipal Council (NDMC),
only one Dhobighat has been removed by DDA, namely,
Dhobighat No. 28 at Rouse Avenue, affecting 45
washermen during the years 2007 to 2009. DDA has
further informed that 47 plots at Pocket-16 (B), Dwarka
have been earmarked for relocation of these washermen.
Some of the evictees have filed CWP No. 9101/2009 in
the High Court of Delhi and the matter is sub judice.

{c) to (e) General improvement or upgradation of
civil work of existing Dhobighats is being undertaken by
MCD from time to time against the grant-in-aid received
from Government of National Capital Territory of Delhi.
As per the provisions of Master Plan of Delhi-2021,
sites for Dhobighats/laundry are to be provided in the
residential use zone or public and semi public facility
areas as per the norms of the local body, and laundry
is also permitted as a use activity under residential group
housing.

[English]
Tie-up with ITDC

4622. SHRI P. BALRAM: Will the Minister of
TOURISM be pleased to state:

(@) whether the Government has tied-up with India
Tourism Development Corporation (ITDC) regarding
accommodation etc. for the Commonwealth Games; and

(b) if so, the detail thereof?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF TOURISM
(KUMARI SELJA): (a) and (b) It has been decided to
make the alternative additional accommodation for
tourists coming during the Commonwealth Games Delhi
2010 in the flats being constructed by Delhi Development
Authority (DDA) at Vasant Kunj, New Delhi. The India
Tourism Development Corporation will suitably furnish
these flats and operate the same.

[Translation]
Thermal Power Plants

4623. SHRI RAKESH SINGH: Will the Minister of
POWER be pleased to state:

(a) whether domestic coal used for power generation
provides less temperature as compared to imported coal;

(b) if so, the comparative difference between the
two in this regard;
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(c) whether the thermal power plants set up to
withstand the temperature generated from domestic coal
would be capable to withstand the temperature generated
by imported coal; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) to (d)
Imported coals generally have higher gross calorific value
(heat produced in kcal by burning one kg of coal) as
compared to the Indian coal and thus lesser quantity of
imported coal is required for same levels of power
generation. Generally speaking, Indian coals used for
power generation have gross calorific value of 3500 to
4000 Kkcal/kg as against 4500 to 6000 kcal/kg for
imported coals. The steam parameters (temperature and
Pressure) required with both the coals are same which
depend on design of boiler and steam turbine.

The boilers for thermal power stations are designed
keeping in view a number of coal quality parameters like
ash, moisture, gross calorific value, volatile matter,
slagging characteristics etc. With very high difference in
gross calorific value as compared to Indian coals,
imported coals can generally not be used in thermal
power stations designed for use of Indian coal as the
boiler and auxiliaries are designed for indigenous coal.
However, small quantities of imported coal can be used
by blending with the domestic coal. The maximum biend
quantity would depend on characteristics of imported
and Indian coal and is determined by combustion studies.
Many Indian Thermal Power Stations are known to be
using a blend of 10- 15% imported coal with Indian
coal.

[English]
Wind Energy Generation

4624. SHRI K.C. VENUGOPAL: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) the total number of units in Kerala sea shores
to generate power by using high velocity tidal winds;

(b) whether the Government has formulated any
policy to generate wind energy by using tidal winds;
and

(c) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) While power
projects based on tidal winds have not been set-up in
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the country including Kerala, a wind power capacity of
25 MW has been installed in the state of Kerala.

(b) and (c) No, Madam. However, the Government
has been promoting commercial grid connected wind
power projects through private sector investment in wind
potential states including Kerala by providing fiscal
incentives, loan from Indian Renewable Energy
Development Agency (IREDA) and other financial
institutions. Technical support, including detailed wind
resource assessment to identify further potential sites,
is provided by Centre for Wind Energy Technology
(C-WET), Chennai. This apart, preferential tariff is being
provided to increase wind energy investment in the
potential states. Recently, Government has approved for
the 11th plan period, General Based Incentive to run
concurrently with the benefit of accelerated depreciation
but in a mutually exclusive manner.

Development of Unconventional
Petroleum Resources

4625. SHRI HARISH CHOUDHARY: Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to
state:

(a) the details of the unconventional petroleum
resources in the country; and

(b) the efforts being made by the Government for
the promotion and development of unconventional
petroleum resources in the country?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) Biofuels,
particularly bio-ethanol and bio-diesel have been
identified as non-conventional renewable fuels for
supplementing/substituting petroleum in India. In addition,
hydrogen is aiso recognized as the fuel for the future.

(b) A number of initiatives have been taken by the
Government for promotion and use of bio-fuels for
supplementing petrol and diesel. The initiatives include
research, development and demonstration activities on
development of superior genotypes of Jatropha and
Pongamia for production of bio-diesel and production of
ethanol from lignoceliulosic materials. Jatropha and
Pongamia are being cultivated in about 9 lakh hectares
of wasteland by nine states for production of biodiesel.
Blending of ethanol with petrol has been made
mandatory in 20 States and 4 Union Territories.
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Procurement price of Rs. 26.50 per litre for bio-diesel
and Rs. 21.50 per litre for ethanol have been fixed. A
National Policy on Biofuels has been prepared.

The Government is also implementing a broad
based research, development and demonstration
programme on hydrogen production, its storage and
utilization as an alternative fuel for transport and
decentralized power generation applications through
various academic, research organizations and industry.
As a result of these efforts, laboratory scale prototypes
of hydrogen operated motorcycles, three-wheelers, small
generators and some fuel cell based systems have been
developed and demonstrated. A project for use of
Hydrogen - Compressed Natural Gas (H-CNG) blends
as fuel for automotive vehicles is under implementation
through the Society of Indian Automobile Manufacturers,
New Delhi; R&D Centre of the Indian Oil Corporation
Ltd (JOCL), Faridabad and five automobile manufacturers.
Besides, IOCL has set up two hydrogen production and
dispensing stations, one each at Faridabad in Haryana
and at Dwarka in New Delhi. These stations are
presently being used for providing H-CNG fuel for some
demonstration and test vehicles.

[Translation]
Solar Sub-Stations

4626. SHRI ARJUN MUNDA: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government proposes to formulate
a scheme to set up solar sub- stations for resolving the
energy crisis in rural and urban areas of the country;
and

(b) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b): The
Government has been providing central financial
assistance for installation of rooftop, stand-alone and
tailend grid connected solar photovoltaic (SPV) power
plants in rural and urban areas of the country. Under
the recently approved Jawaharlal Nehru National Solar
Mission, a target for setting up of 1100 MW grid
connected solar power plants and 200 MW of off-grid

solar energy applications has been envisaged during the
first phase of the Mission, till March 2013.
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[English]
Lease Rights to Allottees

4627. SHRI SUSHIL KUMAR SINGH: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Government had granted perpetual
lease rights to the allottees and subsequent purchaser
of residential plots distributed under 20-Point programme
in Delhi;

(b) if so, the reasons for not initiating the process
of granting perpetual lease right to the subsequent
purchaser of residential plots; and

(c) the time by which the process is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Government of National Capital Territory of Delhi
(GNCTD) has reported that lease rights were granted
to the allottees at the time of allotment during the year
from 1981 to 1989 for a period of 5 years or 9 years.

{b) and (c) GNCTD has also informed that it has
initiated action for granting perpetual lease rights to the
subsequent purchaser but no time frame has been
indicated.

Multilateral Funds

4628. SHRI PONNAM PRABHAKAR: Will the
Minister of FINANCE be pleased to state:

(a) Whether the requirement for multilateral funds
for various purposes like credit expansion, road sector,
etc. for the future has been estimated by the
Government;

(b) If so, the details and the results thereof
alongwith action taken in this direction;

(c) Whether the Union Government has plans to
emphasise equitable distribution of such funds; and

(d) If so, the details thereof and action taken?

THE MINISTER OF STATE IN THE MINISTERY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Yes
Madam.

(b) Based on the estimated requirement of the
multilateral funds, as projected by various Central line
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Ministries and State Governments, projects have been
recommended to the World Bank (WB) and the Asian
Development Bank (ADB). As on December 16, 2009
sixty six Central and State sector projects with an
estimated assistance of over US$ 20 billion covering
13 sectors including credit expansion and roads have
been recommended to the WB. Similarly, 10 projects
covering 6 sectors including roads have been
recommended to the ADB for assistance of US$1.67
billion.

(c) and (d} The projects for multilateral assistance
are recommended based on the broad policy framework
of the Government of India and the thrust areas of the
Five Year Plan.

IT Evaders

4629. SHRI NAVJOT SINGH SIDHU: Will the
Minister of FINANCE be pleased to state:

(a) whether Government has received suggestions
to publish the name of persons who are Income Tax
defaulters or evaders in the press;

(b) if so, the details thereof; and
{(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No,
Madam, Government has not received suggestions to
publish the name of persons who are Income Tax
defaulters or evaders in the press.

(b) and (c) Not applicable in view of (a) above.
[Translation]
Insurance for Persons below Poverty Line

4630. DR. KIRODI LAL MEENA:
SHRI K.P. DHANAPALAN:

Will the Minister of FINANCE be pleased to state:

(a) whether any insurance company has not issued
any policies for Below Poverty Line (BPL) people and
workers belonging to unorganized sector;

(b) if so, the details thereof and reasons therefor;
and
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(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
The Insurance Regulatory and Development Authority
(Obligations of Insurers to Rural or Social Sectors)
Regulations, 2002 provide insurance cover to the
disadvantaged sections of the society including BPL
families.

Since these regulations came into force on
16.10.2002, there have been 25 cases of non-compliance.
Up to 2004-05 Insurance Regulatory and Development
Authority issued warning letters to the insurers, who were
non-compliant with the obligations and advised them to
fulfill the same in the coming years. Further, during 2005-
06 to 2007-08, 5 companies were penalized Rupees
five lakh each for non-compliance of obligations.

[English]
Mismanagement in AFCL

4631. SHRI PK. BIJU: Will the Minister of FINANCE
be pleased to state:

(a) whether financial and administrative irregularities
in Agricultural Finance Corporation Ltd.(AFCL), Mumbai
have come to notice recently; and

(b) if so, the details thereof and reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
The Agricultural Finance Corporation Limited (AFCL),
Mumbai is an autonomous body and the Board of AFCL
is empowered to take its own decision within the
framework of Companies Act, 1956. The Government
of India is not holding any share capital in AFCL.

Working Women’s Hostels

4632. SHRI NRIPENDRA NATH ROY: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the norms/procedure for sanctioning of financial
assistance for construction of working women’s hostels
in the country;

(b) whether the Union Government has received
any complaints regarding violation of such norms/
procedure;
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(c) if so, the details thereof and the remedial steps
taken by the Union Government in this regard; and

(d) the further steps taken by the Government to
speed up the construction work of new hostels in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) Norms of the Scheme of
Financial Assistance for Construction/Expansion of Hostel
Building for Working Women with Day Care Center for
Children are available in the website of the Ministry
www.wcd.nic.in.

(b) and (c) The Government has not received any
complaints regarding violation of the norms/procedure
of the scheme.

(d) The Scheme of Financial Assistance for
Construction/Expansion of Hostel Building for Working
Women with Day Care Center for Children is being
revamped to increase availability of safe and secure
accommodation for working women.

[Translation]
Assistance to Needy Patients

4633. SHRI VIRENDER KASHYAP: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of the amount of grant provided to
the poor and needy patients for admission in hospitals
and meeting medical expenses from his discretionary
fund during the last one year and the current vyear,
State-wise;

(b) the number of patients provided financial
assistance from the said fund during the said period,
State-wise;

(c) whether the fund was fully utilized during the
said period;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the number of patients still waiting to receive
grant from the said fund?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD): (a) and (b) The details
provided in the Statement enclosed.

(c) No.
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(d) All eligible patients have been provided financial
assistance under the Health Minister's Discretionary
Grant.

{(e) No eligible patient has been kept in waiting.

Statement

Name of State/UT

Financial year 2008-09

Current year 2009-10 (till date)

No. of Patients

Amount (Rs.)

No. of patients Amounts (Rs.)

1. West Bengal 84 15,80,000 82 15,20,000
2. Bihar 12 2,40,000 7 1,20,000
3. Uttar Pradesh 24 4,37,000 3 60,000
4. Manipur 4 60,000 Nil Nil
5. Andhra Pradesh 1 20,000 Nil Nil
6. Haryana 2 40,000 2 40,000
7. Madhya Pradesh 9 1,40,000 2 40,000
8. Delhi 3 60,000 4 70,000
9. Maharashtra 2 40,000 Nil Nii
10. Assam 1 20,000 Nil Nil
11.  Punjab 1 20,000 Nil Nil
12. Kerala 1 20,000 Nil Nil
13. Rajasthan 1 20,000 Nil Nil
14. Chhattisgarh Nil Nil 1 20,000
15. Orissa Nit Nil 1 10,000

Total 145 26,97,000 102 18,80,000

[English] THE MINISTER OF STATE IN THE MINISTRY OF

Appeal on ITAT Judgement

4634. SHRI VARUN GANDHI: Will the Minister of
FINANCE be pleased to state:

(a) Whether the Union Government has set up or
proposed the setting up of National Tax Tribunal (NTT)
to hear appeals against orders passed by the Income
tax Appellate Tribunal; and

(b) If so, the details thereof and reasons therefor?

FINANCE (SHRI. S.S. PALANIMANICKAM): (a) and (b)
The information is being collected and will he placed
on the table of the House.

[Translation]
Penal Action Against Officers and Staff of PSBs

4635. SHRI HANSRAJ G. AHIR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Central Vigilance Commission (CVC)
has made any recommendations for penal action against
some public sector banks;
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(b) if so, the salient features of the recommendations
made by Central Vigilance Commission;

(c) whether the Ministry of Finance have taken any
action against these officers as per the recommendations
of the Central Vigilance Commission; and

(d) if so, the details of the penal action taken in
this regard as per the recommendations of the Central
Vigilance Commission?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (d)
Central Vigitance Commission (CVC) tenders advice in
respect of the bank officers upto the level of General
Managers to the Chief Vigilance Officer (CVO) of the
concerned Bank. As reported by CVC, during the period
1.1.2009 to 30.11.2009 the CVC has advised major/
minor penalty proceedings against 680 officers/officials
of the Public Sector Banks (PSBs) directly to the
concerned banks. The banks being competent disciplinary
authority in these cases take appropriate disciplinary
action in these cases directly in consultation with the
CVC. So far as Board level officers i.e. the CMD/EDs of
the banks are concerned, during the period 1.1.2009 to
30.11.2009 on the advice of the CVC, Government's
displeasure was communicated to ex-CMD, Syndicate
Bank on 7.10.2009.

[English]
Assistance to Homes for Children

4636. SHRI S. PAKKIRAPPA: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether the Union Government provides grant-
in-aid to various State Governments under the Scheme
of Assistance to Homes for Children (Shishu Greha) to
Promote In-country Adoption;

(b) if so, the details thereof, State-wise including
Karnataka;

(c) whether requests for release of grant-in-aid of
some State Governments are pending with the Union
Government;

(d) if so, the details thereof; and

(e) the time by which these requests are likely to
be approved?
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THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) The Ministry of Women & Child
Development provided gram-in-aid to various State
Governments as well as NGOs under the Scheme of
Assistance to Homes for Children (Shishu Greha) to
promote In-country Adoption, prior to 2009-10. This
Scheme has been merged under the newly launched
‘Integrated Child Protection Scheme’ which is being
implemented from the current financial year 2009-10.

(b) The details of grant-in-aid released under this
Scheme, State wise NGOs wise during the last three
years are available at Central Adoption Resource Agency
(CARAYs website www.adoptionindia.nic.in.

{c¢) and (d) No, Madam.
(e) Does not arise in view of (c) and (d) above.
Clean Technology in Energy Sector

4637. SHRI RAJAIAH SIRICILLA:
SHRI RAMESH RATHOD:

Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state the steps being taken by
the Government for the induction and promotion of clean
technology in the energy sector especially in the rural
areas in the country during the last three years and
the current year?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): The Government
is implementing a wide range of programmes for
promotion of renewable energy technologies in the
country. Several renewable energy programmes are
being implemented in this regard especially for rural
areas. These include programmes for promotion of
biogas plants, solar home-lighting systems, biomass
gasifiers and small aero-generators/hybrid systems.
Subsidy ranging from about 30% up to 90% of such
systems cost to the users, details of which are given in
statement enclosed. All these programmes are continuing
since last three years. Other steps inciude creation of
publicity and awareness on the need and usefulness of
renewable energy systems/devices through electronic and
print media and organization of training programmes.
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Statement

Central Financial Assistance Provided under Various Renewable Energy Schemes/Programmes for Rural Areas

S.No.

Scheme/Programme

Central Financial Assistance provided

2

3

Remote Village Electrification:
Electricity generation/lighting
systems for households in remote

unelectrified census villages/ hamlets

Family Type Biogas Plants

NE Region States including Sikkim

(except plain areas of Assam)

Plain areas of Assam

Jammu and Kashmir, Himachal Pradesh,
Uttarakhand (excluding terai region), Nilgiris
of Tami! Nadu, Sadar Kursoong and
Kalimkpong sub-divisions of Darjeeling,
Sunderbans, Andaman and Nicobar Isiand
All Others

Biomass Gasifiers for Rural Areas

Small Aero-Generators and Hybrid

Systems

90% of the cost of electricity generation systems
subject to a pre-specified maximum amount for each
technology and an overall ceiling of Rs. 18,000 per
household.

100% cost of a single light SPV home lighting system
for BPL households.

Rs. 11,700 to Rs. 14,700 per plant depending on
capacity of plant and under CDM Programme or
NBMMP

Rs. 9,000 to Rs. 10,000 per plant depending on
capacity of plant and under CDM Programme or
NBMMP

Rs. 3,000 to Rs. 10,000 per plant depending on
capacity of plant and under CDM Programme or
NBMMP

Rs. 2,100 to Rs. 8,000 per plant depending on
capacity of plant and under CDM Programme or

NBMMP

Rs. 15.00 lakh/100 kWe on prorate basis of multiple
their for village level electrical applications. (with 100%
producer gas engine)

20% higher subsidy for Special Category States &
Islands

90% of ex-works cost or Rs. 2.40 lakh/kW, whichever

is less, in unelectrified islands 75% of ex-works cost
or Rs. 2.00 lakh/kW, whichever is less, in other
areas, for Government/community use. 50% of
ex-works cost or Rs. 1.25 lakh/kW, whichever is less,
for all other users.
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1 2 3
5. Solar Photovoltaic (SPV) Systems

CFA

Aggregate Systems capacity

NE Region and Other States/UTs
Special Category

States

SPV Home-lighting systems

SPV Street Lighting systems

Stand-alone SPV Power plants
more than 1 kWp (with capacity less than
1 kWp on case to case basis.)

more than 10 kWp with distribution line

4500 (18Wp)
8660 (37-74Wp)

2500 (18Wp)

4800 (37-74 Wp)
17300 (74Wp) 9600 (74Wp)

Rs. 225/Wp Rs. 125/Wp

Rs. 270/Wp Rs. 150/Wp

Milk Quality Standards

4638. SHRI JAYANT CHAUDHARY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the existing facilities for screening and testing
of milk for impurities available in the country and the
assistance being provided by the Government to
strengthen them;

(b) whether quality standards for milk in the country
are in line with the globally accepted norms;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether requests/proposals have been received
by the Government to formulate mandatory quality
standards for milk in the country to meet global quality
norms;

(e) if so, the details thereof and the action taken
or proposed to be taken by the Government in this
regard;

() whether Bureau of Indian Standards (BIS) has
been asked to lay down the quality parameters for milk;
and

(g) if so, the recommendations made in this regard
and the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI! DINESH
TRIVEDI): (a) There are 72 food laboratories in the
country at District/Regional or state level in addition to
four Central Food Laboratories set up by the Central
Government for screening and testing of food products
including milk products listed under Prevention of food
Adulteration; (PFA) Act/Rules, 1955. The upgradation of
facilities and strengthening of food testing laboratories
is a continuous and ongoing process, depending on the
needs of particular laboratories. Central Food Labs and
41 State Food labs have been strengthened by the
Central Govt. under the World Bank assisted Capacity
Building Project on Food & Drugs implemented during
October, 2003 to June, 2008 with manpower, building,
equipments, microbiology unit and MIS unit wherever
necessary.

(b) and (c) As per the locality and geographical
region of the country the standards for different classes
of milk have been laid down under PFA Rules 1955.

(d) and (e) No such request/proposal have been
received by the Government to formulate mandatory
quality standards for milk in the country to meet giobal
quality norms.

() No.

(g) Does not arise.
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[Translation]
Orphanages

4639. SHRI DILIP SINGH JUDEV: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased
to state:

(a) the number of orphanages in the country
including Chhattisgarh, Madhya Pradesh, Jharkhand and
Orissa at present, State-wise;

(b) the details of funds sanctioned and-utilised by
the State Governments during each of the last three
years and the current year so far for the purpose; and

(c) the number of children living in these
orphanages, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (c) Ministry of Women and
Child Development was implementing two schemes prior
to 2009-10, for the welfare of orphans. These are:

(i) Scheme of Assistance to Homes for Children
[Shishu Greh] to Promote In-country Adoption
under which grant-in-aid was given to voluntary
organizations and Governments to run homes
for orphaned/abandoned children of 0-6 years
for giving them quality child care and placement
in adoption. The details of grant-in-aid released,
organizations and homes/units assisted under this
scheme during the period of last three years
are available on Central Adoption Resource
Agency [CARAT's website-www.adoptionindia.nic.in.

(i) A Programme for Juvenile Justice, under which
financial assistance was provided to the State
Governments/UT Administrations to meet 50
per cent of their expenditure requirements for
establishment and maintenance of children
homes either by the State Governments itself
or in association with voluntary organizations.
The details of grant-in-aid released, homes and
beneficiaries assisted under this scheme to the
State Governments/UT Administrations during
the period of last three years are available in
the Ministry’s website-www.wod.nic.in.

The unutilized fund, if any, available with the grantee
organizations/State Governments/UT Administrations at
the end of financial year, was adjusted while releasing
the grant for the next financial year.
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Ministry of Women and Child Development has
launched a new centrally sponsored scheme namely
‘Integrated Child Protection Scheme [ICPS] and this
scheme is implemented from the current financial year
2009-10 under which the above said two schemes have
been merged. During the current financial year, no fund
under this scheme has been released to the State
Governments/UT Administration so far.

This Ministry only maintains information regarding
orphanages accessing grants under the above mentioned
schemes.

[English]
Subsidy to Power Sector

4640. SHRI K.J.S.P. REDDY: Will the Minister of
FINANCE be pleased to state:

(a) the details of subsidy given to power sector by
the Government;

(b) whether the Government is putting an end to
the subsidy regime in the energy sector and
de-controlling prices;

(c) if so, the details thereof; and

(d) details of consultations made, if any, with various
stakeholders including the poor in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) The
National Electricity Policy has envisaged that the
consumers below poverty line who consume below a
specified level, say 30 units per month, may receive a
special support through cross subsidy. The information
supplied by the Central Electricity Authority has indicated
that as per the Reports of Power Finance Corporation
Lid, the subsidy booked by the utilities selling directly
to consumers and the subsidy received by them in the
last three years are as under:

Details 2005-06 2006-07 2007-08
Subsidy booked 12,233 13590 19379
(Rs. crore)

Subsidy received 10938 12836 16303
(Rs. crore)

Source: Power Finance Corporation Ltd
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(b) to (d) The National Common Minimum
Programme of the UPA Government in 2004 mandated
the targeting of all subsidies, including on petroleum
products, to the poor and truly needy sections of the
society. In pursuance of this mandate, Government had
submitted a report on subsidies to the Parliament on
December 23, 2004. Discussions were held with
stakeholders in May 2005 and comments of public were
invited in June 2005. Having regard to the needs of
poorer sections, the levels of prices and the subsidy
outgo, some specific announcements relating to major
budgetary subsidies were indicated in the Budget for
2009-10, which, inter alia, included the intention of the
Government to set up an expert group to advise on a
viable and sustainable system of pricing of petroleum
products.

Use of Renewable Energy Sources

4641. SHRI SARVEY SATYANARAYANA: Will the
Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) whether the Government proposes to extensively
use solar and renewabie energy sources in places like
Tirupati, Shirdi and Ajmer and other religious sites in
the country; and

(b) if so, the details thereof?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) The
Government is promoting the use of solar and other
renewable energy sources throughout the country. Solar
steam cooking system for cooking food for 15,000
people per day at Tirupathi, Andhra Pradesh and for
20,000 people per day at Shri Sai Baba Sansthan have
already been installed with support from MNRE. The
Ministry has recently introduced a scheme under Special
Area Demonstration Programme aimed at demonstration
of various Renewable Energy Systems/devices at places
of national and international importance including tourist
and religious places such as Vaishnodevi shrine, Tirupati
Temple, Ajmer Sharif, Sai Baba temple complex, Shirdi
etc. A support of upto Rs. 50 lakhs is available for
such religious sites.

[Translation]
Para-Medical Courses

4642. SHRIMATI KAMLA DEVI PATLE: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Union Government has received any
proposal from the State Governments including the State
Government of Chhattisgarh for starting para-medical
courses in the medical colleges;
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(b) if so, the details thereof, Statewise; and

(c) the action taken or proposed to be taken by the
Government thereon?

THE MINISTER OF HEALTH AND FAMILY
WELEFAFE (SHRI GHULAM NABI AZAD): (a) to (c)
There is no regulatory body at national level to regulate
paramedical education at present. Hence, the State
Governments can start paramedical courses in medical
colleges at their own level.

[English]
Immunisation Programme

4643. SHRI MAHENDRASINH P. CHAUHAN: Will
the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether fifty per cent of children in the country
remain to be fully immunised;

(b) if so, the details thereof and the reasons
therefor;

(c) the percentage of fully immunised children in
the country; State-wise; and

(d) the steps taken/being taken to ensure
immunisation of all the children in the country alongwith
the expenditure incurred thereon, State-wise?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
As per the .latest DLHS-3 survey in 2007-08 full
immunization coverage of Children (12-23 months) in
the country is 54.1%.

The reasons for this are:

1. High dropout rates, ie. beneficiaries do not
complete the doses as per schedule.

2. Lack of awareness as well as difficulty in
accessing health care facilities in some areas.

(c) The details are enclosed as Statement-I.

(d) For Immunization of children in the country,
Government of India is providing 100% support
for vaccines and logistics. It is also providing
support to States through their Programme
implementation Plans (PIPs) for strengthening
Routine Immunization Programme. These
include:

* Alternate vaccine delivery support for hiring
couriers for timely vaccine supply on the session
day to villages

* Alternate vaccinators for urban slums and
underserved areas where Auxiliary Nurse
Midwife (ANM) is not available to conduct
immunization sessions
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¢ Social mobilization to ensure universal access

1 2 3 4
» Strengthening monitoring and supervision
* Quarterly review meetings for programme 13. Haryana 59.1 61.8
monitoring
« Support for Petrol Oil Lubricant (POL) to assist 14 Himachal Pradesh 793 82.6
active supervision. 15.  Jammu and Kashmir  32.0 63.0
» Support for Cold Chain Maintenance
. Lo 16.  Jharkhand 25.7 54.8
« Training of Health Staff related to Immunization.
State-wise release of funds and expenditure incurred 17. Kamataka 3 76.8
for Routine Immumzf'mon Programme™ for the period 18.  Kerala 785 790
2005-06 to 2008-09 is enclosed as Statement-l.
19.  Lakshadweep 64.6 86.9
20. Madhya Pradesh 30.4 38.5
Statement |
. . 21. Maharashtra 70.9 69.3
Evaluated Survey Data of India for the children of
age group 12-13 months 22, Manipur 34.4 485
(Figures in Percentage) 23.  Meghalaya 135 34.3
SI.No. State/UTs/India Full Immunization 24.  Mizoram 326 55.3
DLHS 2 DLHS3
(2002-04) (2007-08) 25. Nagaland* 13.1
1 o) 3 4 26. Orissa 53.3 63.1
1.  Andaman and Nicobar  69.3 84.5 27.  Puducherry 89.3 80.6
Island
28. Punjab 72.9 78.9
2.  Andhra Pradesh 62.0 68.5
29. Rajasthan 23.9 50.0
3.  Arunachal Pradesh 21.6 40.3
30.  Sikkim 52.7 77.9
4.  Assam 16.0 51.0
31.  Tamil Nadu 914 81.6
5. Bihar 20.7 41.4
32.  Tripura 32.6 38.5
6. Chandigarh 53.5 73.1
33. Uttar Pradesh 25.8 311
7.  Chhattisgarh 56.9 60.8
34. Uttarakhand 445 63.3
8. Dadra and Nagar Haveli 84.6 52.3
35. West Bengal 50.3 75.8
9. Daman and Diu 56.1 83.5
India 45.9 541
10.  Delhi 59.2 67.7 '
11. Goa 76.9 88.6 DLHS 2 data is updated wherever available as per DLHS 3
factsheets.
12. Gujarat 54.0 55.5 *DLHS 3 data for these states are not available

Note: Provisional data for DLHS 3
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period 2005-06 to 2008-09

(Rs. in crore)
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Sl.No. State Releases and
Expenditure
from 2005-06 to
2008-09
Release Exp.
1 2 3 4
A. High Focus States
1. Bihar 59.76 42.70
2. Chhattisgarh 8.70 10.66
3. Himachal Pradesh 2.02 1.68
4. Jammu and Kashmir 2.44 4.05
5. Jharkhand 14.98 14.96
6. Madhya Pradesh 26.26 25.98
7. Orissa 19.63 17.69
8. Rajasthan 26.47 14.65
9. Uttar Pradesh 130.40 114.84
10. Uttarakhand 7.53 6.69
Sub Total 298.20 253.90
B. NE States
11.  Arunachal Pradesh 3.02 3.18
12. Assam 29.54 32.42
13.  Manipur 1.23 1.56
14. Meghalaya 2.70 2.21
15.  Mizoram 1.83 1.80
16. Nagaland 2.01 1.69
17.  Sikkim 0.56 0.79
18. Tripura 1.19 0.83
Sub Total 42.08 44 .48

C. Non-High Focus States

19.  Andhra Pradesh 18.21 15.04
20. Goa 0.18 0.23
21.  Guijarat 8.68 8.28
22. Haryana 5.21 3.94
23. Karnataka 17.38 15.34
24. Kerala . 4.29 1.96
25. Maharashtra 21.09 22.21
26. Punjab 4.89 4.75
27. Tamil Nadu 15.37 7.92
28. West Bengal 28.84 17.73

Sub Total 124.13 97.39

D. Small States/UTs

29. Andaman and Nicobar 0.14 0.03
Island
30. Chandigarh 0.16 0.19
31. Dadra and Nagar Haveli 0.05 0.05
32. Daman and Diu 0.06 0.05
33. Delhi 0.89 0.66
34. Lakshadweep 0.07 0.06
35. Puducherry 0.19 0.21
Others 1.40 0.00
Sub Total 2.96 1.25
Grand Total 467.37 397.02

Violation of Foreign Exchange Norms

4644. SHRI TATHAGATA SATPATHY: Will the Minister
of FINANCE be pleased to state:

(a) whether Reserve Bank of India (RBI) identified
some banks which violated foreign exchange norms in
their derivative trade;

(b) if so, the details thereof;

(c) whether any enquiry/investigation has been
undertaken in this regard;

(d) if so, the details thereof: and

(e) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e)
On receiving information regarding wide-spread losses
on account of derivative transactions by the Users,
Reserve Bank of India (RBI) carried out special
scrutinies in select banks active in derivative transactions.
Further, a portfolio approach was adopted towards the
derivative business offered by some of these banks
during the course of Annual Financial Inspections (AFls)
2007 and 2008 cycles. RBI also held discussions with
the chief executives of 22 banks, that were seen to be
active in the business, to assess the systemic impact.
Based on the information gathered in relation to
derivative transactions, RBl has taken the foliowing
actions:

() RBI has impressed upon the banks to bear in
mind the sensitivities involved in the matter and
adopt a pragmatic approach in resolving the
grievances of the customers;

(i) To ease the difficulties of the Users, RBI
revisited the regulatory framework regarding
asset classification’ and restructuring of
derivative contracts and provided that any
receivable on account of Marked-to-Market
derivative exposure, even if overdue for a period
of 90 days or more, will not require classification
of other funded facilities of the client as Non-
Performing Asset (NPA)

(iii) Constituted the Inter Departmental Group (IDG)
to review derivative transactions of banks and
recommend appropriate supervisory action. IDG
has identified Foreign Exchange Management
Act (FEMA), 1999 guidelines violations by a
few banks for taking necessary action.

(iv) In the light of special scrutinies, AFis of the
banks and meetings with the Chief Executives
of select banks, the FEMA Regulations and
comprehensive derivative guidelines have been

revisited. RBI has placed draft guidelines

relating to foreign exchange derivatives on its
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website, on 12.11.2009, for feedback from all
stakeholders.

Policy On Unauthorised/illegal Construction

4645. SHRI PURNMASI RAM: Will the MINISTER
OF URBAN DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 2682 dated
August 17, 2004 regarding Unauthorised Constructions
and state:

(a) whether the policy in the matter has been since
framed; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
No Madam.

(b) Does not arise.

[Translation]

Funds for Single Phasing

4646. SHRI SONAWANE PRATAP NARAYANRAO:
Will the Minister of POWER be pleased to state the
details of funds spent by the Union and State
Governments or Single phasing in the country during
the financial years 2007-08, 2008-09 and 2009-10, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): The Union
Government does not have any scheme for Single
Phasing System. However, Rural Electrification
Corporation Ltd. has sanctioned single phasing scheme
during 2008-09. The details of the Single Phasing
Scheme sanctioned by REC are as under:-

(i) Financial year 2007-08 — Nil.

(i) Financial year 2008-09:-

Sl.No. Name of the Scheme Project Cost Loan amount sanctioned Amount disbursed as
by REC on 30.11.2009
1. Single phasing Scheme for Circle latur,Beed, 9716.23 8744.60 1097.21

Nanded, Osmanabad,Nasik (R), Nasik (U),
Dhule,Jalgaon, Ahmednagar, Pune (R),Sholapur,
Buldhana, Akola, Yavatmal, Satara and Sangli

(iii) Financial year 2009-10 — Nil.
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[English]
Tax Exemption of Primary Co-operative Societies

4647. SHRI P. KARUNAKARAN: Will the Minister of
FINANCE be pleased to state:

(a) whether requests for granting exemption in
respect of income tax and service tax to primary
co-operative societies have been received by the Union
Government during the recent time; and

(b) if so, the details thereof and action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b)
Yes, Madam. Upon due consideration, the Government
has not found it feasible to accept the requests made
therein.

Financial Irregularities in Project

4648. SHRI RAJENDRA AGRAWAL: Will the
MINISTER OF URBAN DEVELOPMENT be pleased to
state:

(a) whether any instances have come into the notice
of National Capital Region Planning Board (NCRPB)
regarding financial irregularities in the projects including
Shatabdi Nagar Residential Project at Meerut District of
Uttar Pradesh;

(b) if so, the details thereof; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROQY): (a)
to (c) Yes, Madam. Representation regarding alleged
irregularities and corruption in the financed project for
development of Shatabdi Nagar New Township, Meerut,
Uttar Pradesh was received and was examined in
consultation with NCRPB. NCRPB, in turn, obtained a
fact finding report from the Meerut Development
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Authority (MDA), which had taken financial assistance
for the said project from various financial institutions
including NCRPB. The loan provided by NCRPB to MDA
was through the Government of Uttar Pradesh (GoUP).
MDA has further informed that its accounts are audited
by the office of the Auditor General, Uttar Pradesh and
the Local Fund Audit Department of GoUP, and that no
financial irregularity has come to their notice.

NCRPB provides loan for projects submitted to it
by the concerned State Government and their agencies,
and the projects or schemes are prepared and
implemented by the concerned State Governments and
their agencies. MDA has already submitted the formal
completion report in respect of projects mentioned in
the said representation, and the entire loan together
with interest as due in respect of the project has already
been repaid by GoUP and there are no dues against
the project.

Rural Electrification

4649. SHRI JAYARAM PANGI: Will the Minister of
POWER be pleased to state:

(a) whether the Government has received proposals
from the State Governments for loan/grants for the
electrification of rural areas in their respective States
during the Eleventh Five Year Plan;

(b) if so, the details thereof, State-wise; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHR!I BHARATSINH SOLANKI): (a) Yes,
Madam. The proposals under Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY) are prepared and sent
by the State Governments for sanction.

(b) and (c) The State-wise details of projects
sanctioned during Eleventh Five Year Plan under RGGVY
is enclosed as Statement.

Statement

State-wise details of projects sanctioned in XI Plan under RGGVY

Rs. in crore
As on 30.11.2009

Sl.No. State Projects Sanctioned in XI Plan
No. of No. of No. of un- No. of No. of BPL Total
Projects  Districts electrified electrified households Project
villages villages covered Cost
covered covered
1 2 3 4 5 6 7 8
1. Andhra Pradesh 9 5 o] 5858 477823 191.94
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 14 14 1892 1435 36433 494.39
3. Assam 20 20 7622 11584 . 842685 1501.97
4. Bihar 17 13 6086 6945 1918956 1480.09
5. Chhattisgarh 11 11 1015 12829 654839 956.27
6. Gujarat 22 22 0 15625 766679 299.59
7. Haryana 14 14 0 4910 174875 148.92
8.  Himachal Pradesh 11 1 93 9548 11801 180.23
9. Jammu and Kashmir 11 11 180 4606 76999 538.31
10.  Jharkhand 9 9 11010 3243 749478 1374.94
11.  Karnataka 8 8 83 7039 260111 224.71
12.  Kerala 0 0 0 0 0 0.00
13.  Madhya Pradesh 24 24 691 24441 1064947 1137.77
14.  Maharashtra 30 30 6 36240 1613853 634.58
15.  Manipur 7 7 696 1108 92922 293.72
16.  Meghalaya 5 5 1769 2739 92771 244 .42
17.  Mizoram 6 6 47 361 18799 62.50
18.  Nagaland 9 9 93 873 55610 94.92
19.  Orissa 27 26 15293 24355 2850783 3141.01
20.  Punjab 17 17 0 11840 148860 154.59
21.  Rajasthan 15 9 2749 19233 1050167 801.26
22.  Sikkim 2 2 9 260 7734 31.01
23.  Tamil Nadu 26 26 0 12416 545511 447.41
24.  Tripura 3 3 112 570 181611 111.89
25. Uttar Pradesh 0 0 0 0 0 0.00
26.  Uttarakhand 0 0 0 0 0 0.00
27.  West Bengal 15 4 290 24775 2601887 1959.60
Total 332 306 49736 242733 16296134 16506.04
Investment in Wind Energy Sector (a) whether the foreign investment in the wind

energy sector is very less;
4650. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of NEW AND RENEWABLE ENERGY be (b) if so, the details thereof and the reasons

pleased to state: therefor; and
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(c) the steps taken/proposed to be taken by the
Government to attract more foreign investment in this
sector?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAH): (a) and (b) Wind
Energy is the fastest growing renewable energy sector
in the country. The foreign direct investment inflow has
been increasing over the years in renewable energy
sector of which wind energy has been the major
component. The foreign direct investment in the
renewable energy sector during 2006-07, 2007-08 and
2008-09 was US$ 2.11 million, US$ 43.15 million and
US$ 85.27 million respectively.

(c) The Ministry has recently announced a
Generation Based Incentives (GBIl) scheme for grid
connected wind power projects with the objective of
broadening the investors’ base by attracting the foreign
direct investment and independent power producers.

Issue of Plastic Cards under CGHS

4651. SHRI UDAY SINGH: Wiil the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a large number of Central Government
Health Scheme (CGHS) beneficiaries—working and
retired who have later shifted to National Capital Region

(NCR) Towns are being deprived of CGHS facilities and-
New Plastic Cards are also not being issued to them;v )

(b) if so, the details thereof and reasons therefor;
and

(c) the action taken by the Government to provide
CGHS facilities and New Plastic Cards to such
beneficiaries?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) to (c) Each
dispensary, including those in Delhi and National Capital
Region, has clearly demarcated areas, residents of which
are extended CGHS facilities. Any serving employee
residing in an area not falling with in the demarcated
area is covered by Central Services (Medical
Attendance) Rules, 1944. Pensioners residing in NCR
and in areas not covered by the CGHS, can get their
CGHS cards made in a dispensary nearest to their
residence by making appropriate contributions. The
CGHS will issue plastic card to each individual
beneficiary, if they are entitled to avail CGHS facility.

[Translation]
Medical Facilities in NHPC

4652. SHRI OM PRAKASH YADAV: Will the minister
of POWER be pleased to State:

(a) whether National Hydro Power Corporation
Limited (NHPC) has not provided medical facilities to
the parents of the employees; and
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(b) if so, the facts in this regard and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) and (b)
NHPC has provided medical facilities to the dependent
parents of the employees.

As per definition of family under NHPC Medical
Attendance Rules, the parents are wholly dependent on
the employee only if the monthly income from all sources
including income from pension etc. of either of the
parents or their combined income does not exceed
Rs.3000/- per month. The dependent parents must reside
with the employee. The condition of parents to reside
with the employee would not be insisted upon, if the
employee retains his family away from his place of
posting or is not provided with family accommodation at
place of posting.

Female employee shall have the option to declare
their parents-in-law as family members in lieu of their
parents. The condition of dependency for parents-in-law
will be the same as for parents.

[English]
Extension of Act to Scheduled Areas

4653. SHRI SURESH KUMAR SHETKAR: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Governments of Andhra Pradesh
has sent any proposal for enacting a legisiation to
extend Part IXA of the Constitution (74th Amendment)
Act to the scheduled areas also so as to extend
democratic set up of Municipalities in scheduled areas
in the State;

(b) if so, the details thereof; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Yes Madam.

(b) A request has been received from Government
of Andhra Pradesh in November 2009 to extend Part
IXA of the Constitution (74th amendment) Act to the
scheduled areas in the State.
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(c) The issue of extension of the provisions of Part
IXA of the Constitution to Scheduled Areas has been
examined and a decision to proceed with amendment
of the Constitution has not been taken.

[Translation]
Reduction in Interest of Agricultural Loan

4654, SHRI RAMASHANKER RAJBHAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government are providing additional
assistance to the farmers for the payment of interest on
short term agriculture loans; and

(b) if so, the number of beneficiaries, State-wise
including Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Consequent upon the Budget announcement for
2009-10, the Government of India approved the Interest
Subvention Scheme for Short Term Crop Loans to
farmers for 2009-10. Some of the salient stipulations of
the scheme are:

(i) Interest subvention of 2% per annum is
applicable to Public Sector Banks(PSBs),
Cooperative Banks and Regional Rural
Banks(RRBs) on their own funds used for short
term crop loans upto Rs. 3,00,000/- per farmer
provided the lending institutions lend such loans
@7% per annum.

(i) An additional interest subvention @1% has been
given to those prompt paying farmers who repay
their short term corp loans within the period of
interest subvention i.e. within one year of
disbursement of such loans. This also implies
that the prompt paying farmers would now get
short term crop loans @ 6% per annum during
the year 2009-10. This benefit would not accrue
to those farmers who repay after one year of
availing such loans.

(ii) Interest subvention is available to farmers from
the date of disbursement till the date of
repayment, subject to a maximum period of
one year.

As the Scheme is under impiementation, the data
of number of persons benefited during the current year,
State-wise is not available.
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[English]
Coaches for Delhi Metro

4655. SHRI MUKESH BHAIRAVADANJI GADHVI:
Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(a) whether the Union Government proposes to
increase the coaches of Delhi Metro trains;

(b) if so, the details thereof and routes selected in
this regard; and

(c) the time by which the proposal in this regard is
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
The Delhi Metro Rail Corporation (DMRC) Ltd. has
reported that it has undertaken increase in the number
of coaches in Phase-ll of the Project.

(b) Additional 424 coaches are for Broad Gauge
route and 196 coaches for Standard Gauge route of
Delhi- Metro network.

(c) DMRC is implementing procurement of additional
coaches progressively, which is targeted for completion
by first quarter of 2011.

Quarters for Central Government Employees

4656. SHRI PRADEEP MAJHI: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government proposes to construct
quarters for Central Government Employees in the
country during the Eleventh Five Year Plan period;

(b) If so, the details in this regard, city-wise;

(c) the details of the funds allocated for the said
purpose during the said period and the funds incurred
so far;

(d) the details of quarters so far constructed for
the Central Government Employees during the current
plan period, city-wise, type-wise; and

(e) the steps taken by the Government to achieve
the targets in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
to (e) Information is being collected and will be laid on
the Table of the Lok Sabha.

Departmental Pool Accommodation

4657. SHRI EKNATH MAHADEO GAIKWAD: Will
the Minister of URBAN DEVELOPMENT be pleased to
refer to reply given to Unstarred Question No. 3208 of
December 19, 2008 regarding Departmental Pool
Accommodation and state:

(a) whether there are number of hard cases of
quarters of Type Il category in which the Departmental
pools and the Directorate of Estates have declined for
regularisation or ad hoc allotment to the dependent sons
and daughters of the retired Government employees
who were eligible for general pool residential
accommodation and also fulfiled all the stipulated
requirements of allotment rules;

(b) if so, the details of cases whom the facility of
regularisation has been denied.

(c) whether the Government proposes to review or
reconsider these cases for regularisation of allotment
to meet the end of justice; and

(d) if so, the details thereof and if not, the reasons
therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
No such case has come to the notice in respect of
Directorate of Estates which falls under the Ministry of
Urban Development.

(b) to (d) Do not arise.
Rehabilitation by DDA

4658. SHRIMATI USHA VERMA: Will the Minister
of URBAN DEVELOPMENT be pleased to refer to reply
given to Unstarred Question No. 4863 dated August 7,
2009 regarding Rehabilitation by DDA and state:

(a) whether the information in this regard has since
been collected;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

DECEMBER 18, 2009

to Questions 96

(d) the time by which the said information is likely
to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
No, Madam.

(b) Does not arise in view of answer at (a) above.

(c) In view of the time taken in collecting and
compiling the information by Delhi Development Authority
(DDA) from its different departments and other sources.

(d) DDA has reported that it is not possible to
indicate a time frame at this stage.

List of Loan Defaulters

4659. SHRI GANESHRAO NAGORAO
DUDHGAONKAR: Will the Minister of FINANCE be
pleased to state:

(a) whether Reserve Bank of India (RBI) has
received a list of loan defaulters from Maharashtra for
financial years 2008-09 and 2009-2010 from the Public
Sector banks (PSBs);

(b) if so, the details thereof, bank-wise;

(c) whether any defaulter has approached the
respective banks for wrongly notifying their names in
the defaulters list from Maharashtra;

(d) if so, while declaring the names of defaulter,
the PSBs have followed the guidelines issued by the
RBI; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE iN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (e)
Reserve Bank of India (RBi) disseminates list of non-
suit filed borrowers of banks and Financial Institutions
(Fis) with outstanding aggregating Rs. 1 crore and above
as on 31st March and 30th September each year to
the banks and Fis for their confidential use. The list of
non-suit filed accounts of wilful defaulters of Rs. 25
lakh and above is also disseminated on quarterly basis
to banks and Fis for their confidential use. Section 45
E of the RBI Act, 1934 prohibits RBI from disclosing
‘credit information’ except in the manner provided therein.
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The Data Reporting System of RBI generates bank-
wise list of loan defaulters. As such, the list of loan
defaulters from Maharashtra is not available with RBI.

The lending institutions, in general and Public Sector
Banks (PSBs) in particular, have a robust internal
grievance redressal mechanism. Various instructions have
been issued to banks from time to time in this regard.
Further, as and when any such issue comes to the
notice of the Government, the matter is taken up with
the concerned PSB for appropriate remedial and
corrective action.

Further, RBI has, vide its circular dated 24.06.2009,
advised all banks/Fls to furnish, on request and against
payment of requisite fees, a copy of the Credit
Information Report obtained from Credit Information
Company to such persons, who have applied for grant
or sanction of credit facility from the bank or FI.

Loans to Tribals

4660. SHRI RAMESH RATHOD: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government has any proposal to
give loans to tribals without any guarantor for the small
scale industries especially for Scheduled Caste (SC)/
Scheduled Tribe (ST);

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Ministry of Tribal Affairs has informed that National
Scheduled Tribes Finance & Development Corporation
(NSTFDC) provides financial assistance for economic
development of Scheduled Tribes through Central/State/
UT Channelizing Agencies (SCAs) nominated by
respective Central/State/UT Govts and certain PSU
Banks/Regional Rural Banks (RRBs). The Corporation
does not insist for SCAs/PSU Banks/RRBs to seek any
guarantor from the eligible tribal beneficiaries.

Besides, Credit Guarantee Fund Trust for Micro and
Small Enterprises (CGTMSE) provides credit guarantee
support for collateral free/third-party guarantee free
loans, extended by banks and lending institutions for
micro and small enterprises (MSEs) including those set
up by Scheduled Caste (SC)/Scheduled Tribe (ST)
entrepreneurs.

AGRAHAYANA 27, 1931 (Saka)

to Questions 98

Allotment of Land by DDA/L&DO

4661. SHRI BHARAT RAM MEGHWAL: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the details of eligibility criteria fixed to allot land
by Delhi Development Authority (DDA) and Land &
Development Office (L&DO) to welfare/religious/cultural
Associations;

(b) the name of NGOs/Societies/religious/Cuitural
Associations which have been allotted land during the
last three years, as on date by DDA and L&DO
separately;

(c) the places where such land are allotted by these
Authorities; and

(d) the cost on which such land were allotted?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
DDA allots institutional land under the provisions of the
DDA (Disposal of Developed Nazul Land) Rules, 1981
to Welfare/Religious/Cultural Associations who meet
certain criteria like:

(i) registered under Societies Registration Act,1860;
(i) subserve the interests of the population of Delhi;
(i) non-profit making in character;

(iv) are sponsored or recommended by Government
of National Territory of Delhi or a Ministry of
the Central Government.

L&DO allots land to Welfare/Religious/Cultural
Associations on the recommendation of the Screening
Committee. The eligibility criteria of such allotments
include that:-

(i) the organization should be a registered Society/
Trust, registered for at least 5 years at the
time of application.

(i) the nature and activities of the Society are to
be specified especially whether it is charitable
and what benefit it gives to the common man
by its activities.

(i) the society/Trust should submit the Certificate
of Exemption under Income Tax Act, Certificate
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(iv) recommendation of concerned Department of

(b) to (d) DDA allots land on Zonal Variant Rates/
Concessional Rate as per Rule 5 of the DDA (Disposal
of Developed Nazul Land) Rules, 1981. The Zonal
Variant Rates approved by the Central Government for
DDA for the year 2007-08 are given below:

Written Answers

of Registration, Memorandum of Articles of
Association, Balance sheet, Audited Accounts

for 5 years etc.

Government of India.
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Area/location

2007-08

Central, South & Dwarka

West,North, East
Zone & Rohini

Narela & Outlying areas

Rs. 698.90 lakh/acre

Rs. 436.73 lakh/acre

Rs. 305.78 lakh/acre

The details of allotment furnished by DDA during
the last three years are enclosed as Statement-l. The
details of allotment furnished by L&DO During the last

three years are enclosed as Statement-l.

Statement |

Names of Societies/religious/cultural Associations which have been allotted land
by DDA during the last three years.

SI.LNo. Name of Society/Institutions Purpose Locality
1. Gurdwara Sangh Sainik Vihar Gurdwara H-4-5, Sakhu Basti.
2. Rohini Dharmiik Sewa Samiti Temple Block-D, Sector 15, Rohini
3. Shri Saratan Dharam Sabha Mandir Sector-16, Rohini
4, S.S. Jain Sabha Mandir Sector-7, Rohini
5. Dargah E Islamia Masijid Sector-16, Rohini
6. Dwarka Kala Bari Mandir Pocket-D, Dwarka
7. Sona Devi Raja Ram Religious X-30 Karkardooma
8. Delhi Marthoma Church Church A-1, Mayur Vihar
9. Rajyoga Foundation Mandir Kondhi Gharoli, Mayur Vihar
10. Delhi Orthodox Diocesan Church Church Sector 11, Dwarka
11, Sant Nirankari Mandle Gurdwara HAF Pocket, Sector-11, Dwarka
12. The Methodize Church Church Sector 11, Dwarka
13. The Delhi Marthoma Church Church Dwarka
14. Rajyoga Education Temple Dilshad Garden
15. Shiv Veshnu Dhamnik Sabha Mandir Lawrence Road
16. International Society for Mandir Sector 25, Rohini
Krishna (ISKON)
17. Mahavar Vaish Samaj Dharmashala

C-5, Yamuna Vihar
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Statement Il

Names of NGOs/Societies/religious/cultural Associations which have been allotted
land by L&DO during the last three years

SILNo. Name of Society/

Place of

Cost of allotment

Institutions allotment and area
1. ° Karnataka Sangeet Sabha Plot No. 30, Market Road, Premium = Rs. 5.12 Lakh
Institutional Area, Bhai Veer
Singh Marg. Area- 399.11
sq.m
2. indian Council for Research Plot No. 16 & 17, Pushp Vihar, Premium = Rs. 21.92 Lakh
on International Economic Sector VI, Saket
Relations Area= 1008 sqg.m.
3. Rashtriya Sewa Samiti Plot No. 1, Deen Premium = Rs. 15.52 Lakh

Dayal Upadhaya
Marg Area = 476 sq.m

Rehabilitation of indian Workers

4662. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI

Will the Minister of FINANCE be pleased to state:

(a) Whether the Government has given its consent
the setting up of special fund to rehabilitate the Indian
workers who have returned to the country following job
losses due to the economic recession;

(b) If so, whether the Union Government has
worked out the modalities in this regard; and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) No
Madam.

(b) and (c) Does not arise.
Air and Water Pollution

- 4663. SHR! S.R. JEYADURAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether over eight lakh people are likely to
meet premature death every year in India, as per a
recent report of the Energy and Resource Institute;

(b) if so, the details thereof;, and
(c) the steps taken or proposed to be taken by the

Government for the effective and affordable treatment
of diseases caused by pollution?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
As per the Report “Green India-2047” prepared by
Energy and Resource Institute, unclean air and water
may be causing over 8 lakh pre mature death in the
country each year. The report pertains to a review of
economic developments in the country during the last
50 years and projected development during the next 50
years till 2047.

(c) Common diseases caused by poliution like
diarrohea, dysentery, respiratory diseases etc. are
treated through a network of Primary Health Centres
(PHC), Community Health Centres (CHC), district
Hospitals and tertiary health care institutions in the
Government sector.

Although Health is a State subject, the Central
Government provides assistance under the National
Rural Health Mission (NRHM) for better health care at
the primary and secondary level.

[Translation]
Enforcement of Security Interest Bill, 2002

4664. SHRI RAM SINGH KASWAN: While the
Minister of Finance be pleased to state:

(a) the details of provision made in Securitisation
and Reconstruction of Financial Assets and Enforcement
of Security Interest Bill, 2002 in relation to serving of
notices and recovery of loans;

(b} whether cases of making default in section
13-a after notice being served under section 13(2) of

Banking Laws has come to notice; and
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(c) if so, the details thereof for the last three years
and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) Section
13(2) of the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002
(SARFAESI Act) provides for service of notice of 60
days on the borrower for payment of the defaulted loan,
failing which the bank shall be entitied to exercise all or
any of the rights under sub-section (4) of section 13.
Sub-section (3) of section 13 further provides the details
in regard to the amount payable by the borrower and
the various securities provided by the borrower to be
stated in the notice under sub-section (2). By an
amendment to the SARFAESI Act in the year 2004 after
the Supreme Court declared the SARFAESI Act to be
constitutionally valid, a new sub-section (3A) was added
to section 13 which requires that when a borrower sends
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a reply to the notice under section 13(2) issued by the
bank making any representation or raising any objection
in regard to the notice, the Bank shail consider the
same and if the Bank comes to the conclusion that
such representation or objection is not acceptable or
tenable the Bank should inform the borrower accordingly
within 7 days from the date of receipt of reply to the
notice.

(b) and (c) The data base of Reserve Bank of India
(RBI) and Indian Banks' Association (IBA) does not
generate the requested information. Further, in case
where the banks do not comply with the requirements
of sub-section (3A), the borrowers can approach DRT
or the High court by filing a writ petition.

The “RBlI Report on the Trend and Progress of
Banking in India 2008-09” contains the following statistical
data about the notices under SARFAESI Act.:

Non Performing Assets recovered by Scheduled Commercial Banks under SARFAESI Act.

(amount in Rs. Crores)

Recovery 2006-2007 2007-2008 2008-2009
Channel No. of Amount Amount No. of Amount Amount No. of  Amount Amount
cases Involved Recovered cases Involved Recovered Cases Involved Recovered
Referred Referred Referred
1 2 3 4 5 6 7 8 9 10
SARFAESI 60,178 9,058 3,749 83,942 7,263 4,429 61,760 12,067 3,982
Act

* Number of Notices issued.
[English]

Fraud in Garments Exports

4665. SHRI S. ALAGIRI: Will the Minister of
FINANCE be pleased to state:

(a) the details of cases of fraudulent exports of
garments detected during each of last three years and
the current years;

(b) whether a probe was ordered by Government
years back on the fraudulent exports involving Countries
and Indian Garment Exporters on letter of Credits (LCs)
opened with provision for transhipment through third
party countries;

(c) whether a few Nationalised banks were also
found to be involved with the fraudulent exporters;

(d) if so, details of the probe findings and the
names of exporters and banks prima-facie found involved
in the same; and

(e) the steps taken in the regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e)
The information is being collected and will be laid on
the table of the House.

Children Orphaned by Aids

4666. SHRI NAVEEN JINDAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@) whether India is emerging as the new epic-
center of the AIDS orphan crisis, as being the country
with the largest number of children orphaned by AIDS;
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(b) if so, the details thereof;

{c) whether there is any national level policy
framework of guidelines to address this issue;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the corrective measures taken or proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DINESH
TRIVEDI): (@) and (b) There is no study or survey
done to estimated number of children orphaned by
AIDS.

(c) and (d) Yes “Policy framework for children and
AIDS" was prepared jointly by the Ministry of Health
and Family Welfare, Ministry of Women and Child
Development in July 2007 containing objectives,
responsibilities of various Government bodies and priority
actions for children living with the those affected by
HIV/AIDS.

(e) A national paediatric initiative was launched for
identification of HIV+children and treatment of eligible
children with anti-retroviral theraphy to upscale services
for children living with HIV/AIDS in the country. Till
October 2009, 60257 children were registered and 17532
eligible children were on Anti- retroviral treatment. In
addition, many organizations are providing community
based services to mitigate the impact of HIV/AIDS on
the children and their families.

Solar and Small Hydro Power Projects

4667. SHRI HASSAN KHAN: Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether the Government has identified any site
for setting up of solar and small hydro power projects
in Jammu and Kashmir particularly in Leh and Ladakh
region;

(b) if so, the details thereof; and

(c) the number of such projects sanctioned for the
region?

THE MINISTER OF NEW AND RENEWABLE
ENERGY (DR. FAROOQ ABDULLAHY): (a) and (b) 246
small hydro power (SHP) potential sites with an
aggregate capacity of about 1400 MW have been
identified in Jammu and Kashmir, of which 63 SHP
sites aggregating to 53.72 MW have been identified in
the Ladakh region. Solar energy systems/projects can
be setup at any location depending upon availability of
space and solar radiation.

(c) So far, 18 SHP projects aggregating to 16.07
MW have been setup and two projects of 3.76 MW are
under implementation in the Ladakh region. Two Solar
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Photovoltaic (SPV) power plants of 140 KW have been
installed and 20 more SPY power plants of 580 KW
capacity have been sanctioned in the region.

Bringing PPP under C.A.G.

4668. SHRI HARSH VARDHAN: Will the Minister of
FINANCE be pleased to state:

(a) Whether accounts of entities involved in public-
private partnership projects are scrutinized by Controller
and Auditor General (C&AG):

(b) If so, the details thereof for the last three years:
(c) If not the reasons therefore: and
(d) The steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) to (c)
Public Private Partnership (PPP) projects are based on
a contract or concession agreement between a
Government or statutory entity on the one side and a
private company on the other side, for delivering an
infrastructure service on payment of user charges. The
PPP itself is a private entity. Therefore its accounts are
not automatically subject to audit by C&AG within the
framework of the Comptroller and Auditor General's
(Duties, Powers and conditions of service) Act, 1971.
Accordingly, at present, the PPP projects are audited
like any other contract in which Government is a party.
However, the details for the last three years are not
readily available in the office of the C&AG.

(d) C&AG has proposed that PPP arrangements
may be brought under the purview of his audit. C&AG
has also recently brought out a new set of Public Audit
guidelines for PPPs in infrastructure projects. Through
these guidelines, all field audit offices under C&AG
dealing with the Union and State Governments have
also been instructed to compile necessary date of PPP
projects for the purpose of planning their audit within
the framework of existing mandate of C&AG.
Simultaneously, training is being imparted to the officers
and staff of Indian Audit & Accounts Department to
enable them to conduct such audit.

[Translation]
Rajiv Gandhi Grameen Vidyutikaran Yojana

4669. SHRI MANGANI LAL MANDAL:
SHRI S. ALAGIRL
SHRI N. PEETHAMBARA KURUP:

Will the Minister of POWER be pleased to state:

(a) the details of various agencies involved in the
implementation of the Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY), State-wise;
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(b) whether the electrification work under the scheme
is not satisfactory;

(c) if so, the details thereof;

(d) whether any detailed project report from the
implementing agency in Kerala is pending for approval
of Rural Electrification Corporation Limited; and

(e) if so, the time by which it is likely to be
approved?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRI BHARATSINH SOLANKI): (a) The State-
wise details of implementing agencies involved in the
implementation of Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY), is given in the enclosed statement.

(b) and (c) Under the scheme, 67080 un-electrified
villages and 82.83 lakh BPL households have been
electrified upto 30.11.2009. The electrification works under
the schemes are generally satisfactory. Further, a three
tier quality monitoring system has been introduced under
Xl Plan to monitor the quality and proper supervision of
implementation of projects at various levels viz.
implementing agency level, Rural Electrification
Corporation level and finally at Ministry level. However,
the progress of-RGGVY projects has been affected due
to following reasons:

(i) Delay in forest clearance for the land proposals
required for execution of the Projects in some
States.

(i) Delays in land acquisition for 33/11 KV sub-
stations by States.

(i} Limited number of good agencies available for
execution of turnkey contracts.

(iv) Delays in issuance of road permit and way
bills by some States.

(v) Very poor upstream rural electricity infrastructure
in some States.

(vi) Delay in finalization of BPL lists by some States.

(vii) Delay in taking decision to waive state and
local taxes on line materials by some States.

(viii) Difficult terrain in some States.

(ix) Law & order problem including Maoist Violence
in some of the districts.
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(d) and (e) 14 projects were submitted by Kerala
under RGGVY and of which 1 project has been
sanctioned under X Plan. Remaining 13 projects are
identified and will be considered as and when funds are
made available.

Statement

State-wise details of Implementing Agencies
under RGGVY

Andhra Pradesh

1. Central Power Distribution Company of Andhra
Pradesh Ltd. H.No. 1-04-660,3rd Floor,
Singareni Bhawan, Red Hills, Hydrabad-500004

2. Eastern Power Distribution Company of Andhra
Pradesh Ltd. H.No. 30-14-9, Near Saraswati
Park, Daba Gardens Visakhapatnam-530020

3. Northern Power Distribution Company of Andhra
Pradesh Ltd. H.No. 1-1-504,0pp. NIT
Petrol Pump, Chaitanya Puri, Hanamkonda,
Warangal-506004

4. Southern Power Distribution Company of Andhra
Pradesh Ltd. H.No. 19-3-13(M) Upstairs,
Renigunta Road, Triupati-517501

5. The Cooperative Electric Supply Society Limited,
Sircilla.

6. The Ankapalli RE Cooperative Society Limited.

7. The Kuppam RE Cooperative Society Limited,
Kuppam.

8. The Chipurupali RE Cooperative Society Limited,
Chipurupali.

Arunachal Pradesh

9. Power Department, Itanagar.

Assam

10. Assam State Electricity Board, Bijuli Bhawan
Paltanbazar, Guwahati-781001

11. Power Grid Corporation of India Ltd., Saudamini,
Plot No.2, Sector 29, Near IFFCO Chowk,
Gurgaon (Haryana)- 122001, India.

Bihar

12. Power Grid Corporation of India Ltd
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13. National Hydroelectric Power Corporation Ltd.,
N.H.P.C Office Complex, Sector-33, Faridabad-
121003 (Haryana).

14. Bihar State Electricity Board, Vidyut Bhawan,
Bailey Road, PATNA-800001

Chhattisgarh

15. Power Grid Corporation of India Ltd

16. National Hydroelectric Power Corporation Ltd.,
N.H.P.C Office Complex, Sector-33, Faridabad-
121003 (Haryana)

17. NTPC Electric Supply Co. Ltd. R&D Building
NTPCEOC, A-8A, Sector-24 Noida-201301

Guijarat

18. Dakshin Guijarat Vij Company Lid. Sardar Patel
Vidhyut Bhawan, Race Course, Vadodara

19. Madhya Guijarat Vij Company Ltd. Sardar Patel
Vidhyut Bhawan, Race Course, Vadodara

20. Paschim Gujarat Vij Company Ltd. Sardar Patel
Vidhyut Bhawan, Race Course, Vadodara

21. Uttar Guiarat Vij Company Ltd. Block-8,6™,
Floor, Udhyog Bhawan, GANDHI NAGAR

22. Power Grid Corporation of India Ltd.
Haryana

23. Uttar Haryana Bijli Vitaran Nigam Limited Shati
Bhawan, Sector-6, PANCHKULA

24. Dakshin Haryana Bijli Vitaran Nigam Limited
Vidyut Nagar, HISSAR

Himachal Pradesh

25. HP State Electricity Soard Vidyut Bhawan,
SHIMLA

Jammu & Kashmir
26. Power Department, Janipur, Jammu.

27. National Hydroelectric Power Corporation Ltd.,
N.H.P.C Office Complex, Sector-33, Faridabad-
121003 (Haryana)

Jharkhand
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28. Jharkhand State Electricity Board, Engineering
Bhawan, H.E.C., Dhurwa, Ranchi-834004

29. Damodar Valley Corporation DVC Tower, NIP
Road, Kolkata-700054

30. NTPC Electric Supply Co. Ltd. R&D Building
NTPCEOC, A-8A, Sector-24 Noida-201301

Karnataka

31. Bangalore Electricity Supply Company Ltd. K.R.
Circle, Bangalore-560001

32. Gulbarga Electricity Supply Company Ltd.
Paradigyn Plaza, Ab Shetty Circle,
Mangalore-575001

33. Hubli Electricity Supply Company Ltd. Nava
Nagar Post,Corporate Office, HUBLI-580025

34. Mangalore Electricity Supply Company Lid.
Gulbarga Main Road, Gutbarga-585102

35. Chamundeshwari Electricity Supply Company
Ltd. Mysore.

36. The Hukeri RE Cooperative Society Limited,
Hukeri, District- Balgaum

Kerala

37. Kerala State Electricity Board, Vidyuthi
Bhawanam, Pattom, Thiruvananthapuram

Madhya Pradesh

38. Madhya Pradesh Madhya Kshetra Vidyut Vitaran
Company Ltd. Govindpura, MPSEB
Complex, Bhopal

39. Madhya Pradesh Paschim Kshetra Vidyut
Vitaran Company Ltd. Pologround, Indore

40. Madhya Pradesh Poorv Kshetra Vidyut Vitaran
Company Ltd. Shakti, Bhawan, Vidyut
Bhawan, Jabalpur

41. NTPC Electric Supply Co. Ltd. R&D Building
NTPCEOC, A-8A, Sector-24 Noida-201301

Maharashtra

42. Maharashtra State Electricity Distribution
Company Ltd. Prakashgad, Piot No. G-9,
Bandra, Mumbai-400051

Manipur

43. Department of Power, Govt. of Manipur
Kelshampat, imphal-795001, Manipur.
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Meghalaya

44. Meghalaya State Electricity Board MESEB office
complex, Lumijingshai, Short Round
Road, Shillong-793001, HP State Electricity
Board.

Mizoram

45. Department of Power, Govt. of Mizoram Khatia,
Aizwal-796001, iviizoram.

Nagaland

46. Department of Power, Govt. of Nagaland
Kohima, Nagaland.

Orissa
47. Power Grid Corporation of India Ltd
48. NTPC Electric Supply Co. Ltd.

49. National Hydroelectric Power Corporation Ltd.

Punjab
50. Punjab State Electricity Board The Mall, Patiala
Rajasthan

51. Ajmer.Vidyut Vitaran Nigam Limited Power
House, Jaipur Road

52. Jodhpur Vidyut Vitaran Nigam Limited New
Power House, Jodhpur

53. Jaipur Vidyut Vitaran Nigam Limited Vidyut
Bhawan, Janpath, Jyoti Nagar, Jaipur

54. Power Grid Corporation of India Ltd.
Sikkim

55. Department of Power, Govt. of Sikkim Kazi
Road, Gangtok, Sikkim.

Tamil Nadu

56. Tamil Nadu State Electricity Board, 800, Anna
Salai, CHENNAI-600002

Tripura

57. Tripura State Electricity Corporation Limited,
Tripura.

58. Power Grid Corporation of India Ltd.
Uttar Pradesh

59. Dakishananchal Vidyut Vitaran Nigam Limited
220 KV GSS, Agra Mathura Bye-Pass,
Sikandra, AGRA
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60. Madhyanchal Vidyut Vitaran Nigam Limited 4-
A, Gokhle Marg, Lucknow

61. Purvanchal Vidyut Vitaran Nigam Limited Vidyut
Nagar, PO DLW, Bhikharipur, Varanasi

62. Paschimanchal Vidyut Vitaran Nigam Limited
Victoria Park, Meerut

63. Power Grid Corporation of India Ltd.
Uttaranchal

64. Uttranchal Power Corporation Limited Urja
Bhawan. Kanwali Road, Dehradun

West Bengal

65. West Bengal State Electricity Distribution
Corporation Limited, Bidyut Bhawan, Bidhan
Nagar, Kolkata-700091

66. Damodar Valley Corporation DVC Tower, NIP
Road, Kolkata-700054

67. Power Grid Corporation of India Ltd.
68. NTPC Electric Supply Co. Ltd.
69. National Hydroelectric Power Corporation Ltd.

Control over Basic Infrastructure

4670. SHRI UMASHANKAR SINGH: Will the Minister
of Finance be pleased to state:

(a) Whether the Government proposes to set up
regulators to exercise control over coal and other basic
infrastructure;

(b) If so, the details thereof;

(c) Whether the Government has received
suggestions to build a growth friendly regulatory
environment and a robust infrastructure for credit; and

(d) If so, the details thereof and action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI NAMO NARAIN MEENA): (a) and (b)
Regulatory Authorities already exist in Telecom, Power,
Ports, Petroleum & Natural gas and Civil Aviation Sectors.
Government has proposed to set up a regulatory
authority in respect of coal sector.

(c) and (d) Suggestions are received, from time to
time, from stakeholders on various issues, including
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issues related to regulation and infrastructure financing.
The suggestions are examined on merit, keeping in mind
the dictates of fiscal prudence, resource availability and
other competing demands and action as deemed
appropriate is ‘taken.

[English]
Abuse of Children

4671. SHRI N.S.V. CHITTHAN:
SHRIMATI SUSHILA SAROJ:
SHRI GAJANAN D. BABAR:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether in a first ever global study on violence
against children, United Nations Children’s Fund
(UNICEF) has found a disturbing trend that girls were
more prone to sexual violence while boys were
susceptible to physical violence, especially involving